
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORVIS COⅣ IⅣIITTEE¨ II ⅣIEETING NO.07/81
HELD ON28.06.2016

Please Note

(1)  For information of exporters,Norms Committec¨ II handles aH cases pettaining to
■xation/rttincation Of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.Conlrnunications in respect of cascs/pertaining to NC― II lllay be sent to

cmが l address:nc2.dgiの nic.in

(li) In certain cases the decision of the Norms Committee refers to the Rccommendations/
Observations/Deflciencies received frorn the concerned Technical Authority. VVherever

applicablc,a scanned copy of such documcnt has been placcd at thc end ofthe Minutes,

in running serial orders. Thc conccrncd flrm/company may go through thc same and

respond accordingly.

(iii) Similarly,a scanned copy of the blank Standard Deiciency Format,which may ind a
reference in NC dccisions,has also been attached in the end.This rnay also be referred to

by the concerned irrn/company and rnay be responded accordingly.

(iV) The NOrlns Committcc has taken decision only with respect to technical aspcct/wastage
norrn s. Whilc redeenling the appHcations, RAs should check that the applicant has

ftllttHed a‖ requircments as prescribed  in poHcy/procedure including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,20H,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 datcd 15.04.2014 or any other provisions undcr

FTP/HBP for EODC.

・
「 hc Mecting No.07/81 dated 28.06.2016 of Norms Corninittec― II for the ycar 2016-17

、vas hcld on 28.06.2016 under the Chairrnanship of Shri Jaikant Singh, Additional E)irector

Ceneral of Foreign 
′
「 radc to consider the fo1lo、 ving applications for ratiflcation of norms in

respect of advance authorizatiOns under Duty Exemption Scheme(Chapter-4)of Foreign Trade

Policy 2015-20.The follo、 ving rnembers、vere present in thc rneeting:―

SI.No。 Name & Designation Department

Shri K.K. Tewari, Industrial Adviser DHI

つ
乙 Shri S.K.Jain,D.0. DIPP

う
Ｄ Shri S.K. Bhatnagar, Deputy Industrial Adviser MOS

4. Shri K.S. Sodhi, Asstt. Director (ME) MSME

く
υ Shri Vinod Kumar Kashyap, F-TDO DGFT

Minutes of the Meeting No. 07/81 ated 28.06.2016 are confirmed by the members.
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Party Name:EPSILONCase No.:2/8/81-ALC2/2013

|

HQ File

l  :01/81/050/00118/AM14/

: NC observed that case has been referred to MoEF for comments. NC decided to
it for their comments and defer the case.

case stands deferred to 09.08.2016.

Status:
Deferred

Dcfcr Datc:

09082016

Meet No/Datc:7/81-

The case stands deferred to 09.08.2016.

received as yet. NC decided to send the reminder to CLA, Delhi to forward two sets of
application at the earliest.

The case stands deferred to 09.08.2016.

「
Case No.:62/2/81-ALC2/2014 Meet No/Date:7/8ト

ALC2/2016
28.062016

Status:
Deferred

RLA File
103/94/040/00901/AN414/

ILic.No/Date:0310767077  11)cfer Datc:
121.01.2014              o9o8.2016
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:01/81/050/00063/AM15/

IT slNGH

Case No.:1/23/81¨ALC2/2013  Party Namc:MAK CONTROLS
AND SYSTEMS PVT LTD.

HQ File

:01/81/050/00387/AM14/

Case No.:9/23/81-A LC2/2015 Patty Namc:JMW INDIA(P) McCt No/1)atc:7/81-
LTD.                 ALC2/2016

28.06.2016

HQ F‖ e RLA Filc Lic.No/Datc:0510355879

HQ Filc

:01/81/050/00206/AM14/

Case No.:l/l 4l8l-ALC2/2013 Party Name:TTP

RLA File

:08/24/040/00032/AM14/

RLA File

:32/21/040/00032/AM14/

IMeet No/Date:7/81-

IALC2/2016
128.06.2016

1Lic.No/Date:3210063581
129.05.2013

MoD for commentso NC

Status:
Deferred

Defer Date:
09.08.20 r 6

decided to

Status:

Dcferred

Defer Datc:

09.08.2016

Status:
Deferred

2806.2016

Lic.No/Datc:0710098022  Defcr Date:

Mcct No/Datc:7/81-
TECHNOLOGIES PRIVATE   ALC2/2016
LIMITED

RLA File

i07/24/040/00155/AM14/ 03.09.2013 09.08.2016

Decision : NC observed that clarification from RA is still awaited regarding whether the AA
has been issued on repeat basis inspite of Reminderto RA, Bangalore. NC decided to wait for
reply of the and defer the case.

The case stands deferred to 09.08.2016.
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Decision : NC observed that the reply of the firm has been referred to DI-ll for comments. NC
decided to wait for their comments and defer the case.

'l'hc case stands deferred to 09.08.2016.

Casc No.:66/2/81-A LC2/2014 Party Name:CROMPTON
GREAVES LIMITED,

HQ Filc

:01/81/050/00067/AM15/

LTD.

RLA Filc

Case No.:48/2/81-AI′ C2/2014 Party Namc:VINDHYA
TELELINKS LTD,

Meet No/Date:7/8卜 ALC2/2016
28.062016

Lic.No/Date:0310767749
24.01.2014

been referred to DHI

RLA Filc

:03/94/040/00498/AM14/

Status:

Deferred

Defer Datc:

09.08.2016

for comments. NCDecision : NC observed that the reply of the firm has

decided to wait for their comments and defer the case.

'l'he case stands deferred to 09.08.2016.

Casc No.:17/2/81-ALC2/2014 Party NamciVSM VENTURE  Mcct No/Date:7/81‐ ALC2/2016
CONTROL SYSTEMS P.LTD 28.062016

HQ Filc              RIン A Filc             Lic.No/Date:0510378008
:O1/81/050/00018/AM15/      :05/24/040/00410/AM14/      03.02.2014

Decision:NC observed that the casc has been referred to MIT for comments.NC

wait fortheir commcnts and deferthe case.

Status:

Deferred

Defer Date:

0908.2016

dccided to

Status:

Deferred

Dcfcr Date:

0908.2016

decided to

´
「 he case stands deferred to 09.08.2016.

Case No.:61/7/81-ALC2/2016  Party Namc:SAGE METALS   ‐Mect No/Datc:7/81-ALC2/2016 Closed

HQ File

:01/81/050/00049//ヽ レ115/

Dccision:NC observcd
scnd a remindcrto DoT

10 Casc No.:12/2/81-ALC2/2014

RLA F‖ e

:11/24/040/00008/AM14/

that the case has bcen referred

to cxpedite thc conllnents.

28.06.2016

Lic.No/Dtte:0510378028

Mcct No/Datc:7/8卜       |
ALC2/2016
28.06.2016              .

ILic.No/Date:1110027893  
‐

112.02.2014              1

to DoT forcomments.NC

HQ Filc

:01/8 l/050i001631 AM|T l :0512410401004171 AMl4l 03.02.2014

Decision : cLA, Delhi vide letter No.05l24l4ol4l7lAMl4lzALC-lllcLA dated 03.02.2014
has informed that above AA has been issued under Para4.7.l of HBP-2009-2014(Vol.l) on

Repeat Basis as per decision of Norms Committee taken in Meeting No.l3l81-ALC2l20l3
dated 10.09 .2013. Based on the RA information, NC decided to close the case.

RA may take necessary consequential action accordingly.

The casc stands dcferred to 09.08.2016。

Party Namc:BHANSALI
CABLES&CONDUCTORS(P)

Mect No/Datc:7/81-

ALC2/2016
Status:
Deferred

岬



Decision : NC observed that the case has been referred
send a reminder to DoT to expedite the comments.

The case stands deferred to 09.08.2016.

Case No.:24/2/81-ALC2/2014 Party Namc:BHANSALI    Meet No/Date:7/81-ALC2/2016 Status:
CABLES&CONDUCTORS  28 06.2016             Deferred
(P)LTD,

HQ File             lRLA File            Lic.No/Date:0510380166    ‐Defcr Datc:
11 :01/81/050/00025/AM15/     :05/23/040/00537/AM13/     124.02.2014                  o9.o8.2016

Decision:NC observed thatthe case has been rcferred to DoT for cOmments. NC decided to

send a rerllinder to DoT to expedite the corninents.

The case stands deferred t0 09.08.2016.

Case No.:86/2/81-ALC2l20l4 Parly Name:BHANSALI

HQ Filc

:01/81/050/00013/AM15/

HQ File

12 :01/81/050/00087/AM15/

Case No。 :1/2/81-ALC2/2014

HQ File

:01/81/050/00002/AM15/

13Dお
cisioi:NC observcd that

received as yct. NC dccided

application at the earliest.

LTD,

RLA File

:05/23/040/00075/AN414/

CABLES&CONDUCTORS(P)
LTD.,

RLA File

:05/23/040/00265/AM13/

Party Name:APAR
INDUSTRIES LIMITED

RLA Filc

‐28.06.2016

Lic.No/Datc:0510379333  Dctr Datc:
‐13.022014              09.082016

to DoT for comments.NC decided to

Mcet No/Datc:7/81‐

ALC2/2016
2806.2016

Lic.No/Date:0510380165

24.022014

DoT fOr comments.NC

Status:

Dcferred

DcFcr Datc:

0908.2016

1 decidcd toDecision : NC observed that the case has been referred to
send a reminder to DoT to expedite the comments.

The case stands deferred to 09.08.2016.

:34/24/040/00001/AM15/       o3.04.2014

application On the sutteCt AA of the

to send the rcminder tO RA,Vadodara

Mcct No/Date:7/8ト

ALC2/2016
28.062016

Lic.No/Date:3410039725

Status:

Deferrcd

Dcfer Datc:

09082016

company has not been
to forward two sets of

14 HQ F‖ e

:01/81/050/00479/AM16/
RLA Filc
:07/24/040/00046/AM15/

Status:
Deferred

Lic No/Date:0710104232  Defer Date:
20.05.2014              o9.o8.2016

The case stands deferred to 09.0g.201 6.

Case No.:4/2 3/81-ALC2l2ols parry Name:AMC cooKWARE Meer No/Date:7/g l-
( rNDrA) PVT.LTD. ALC2/20I6

28.06.2016

Decision:NC observed that correct copy ofthe applicatiOn on the sutteCt Aハ Ofthe Company
has not bccn reccivcdo N(〕 decided to requestto RA,Bangalore tO fOr、 vard t、vO scts of cOrrcct

・
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copy of the application at the earliest.

The case stands deferred to 09.08.2016.

Case No.:29llll8l-ALC2l20l4 Party Name:ALSTOM INDIA
LIMITED,

HQ File

15 :01/81/050/00343/AM15/

HQ Flle

17 :01/81/050/00320/AM15/

Case No.:36/11/81-

ALC2/2014

HQ Filc

RLA Filc

:34/24/040/00013/AM15/ 16.072014

referrcd to DHI

Palty Name:ANAND TEKNOヽ V MeetNo/Date:7/8ト
AIDS ENGINEERING INDIA  ALC2/2016

Mcet No/Date:7/8ト

ALC2/2016
28062016

Lic.No/Date:3410040368

Status:

Deferred

Defer Datc:

09.082016

for comments. NCDecision: NC observed that the reply of thc firm has been
decided to wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.:3/23/81-ALC2/2015 Status:
Deferred

LTD. 28.06.2016

HQ F‖ e               RLA File               Lic.No/Date:3H0064619  Defer Date:
:01/81/050/00478/AM16/       :31/83/040/00093/AM15/       25.07.2014              09.082016
16 Dccision:NC obscrvcd that dcncieAcy letter of MSME sent to company on 27.04.2016

foHowed v/ith rerninder dated 13.06.2016. NC decided to wait for the reply and defer the

case.

The case stands deferred to 09.08.2016.

Case No.:6/11/81-ALC2/2014  Party Name:SIECHEM
TECHNOLOGIES PRIVATE
LIMITED

RLA File

:04/24/040/00091/AM15/

Decision: NC observed that case has been referred to
for their comments and defer the case.

I'he case stands deferred to 09.08.2016.

Meet No/Date:7/81‐        Status:
ALC2/2016          Deferred
28.06.2016

Lic No/Date:0410159116  Defer Date:
28.07.2014              09.08.2016

DoT for comments.NC decided to wait

Status:
Deferred

Defer Date:
09.08.201 6

case are not

Party Namc:INDO C00L MeetNo/Datc:7/8卜 ALC2/2016
COMPOSITES PRIVATE 28.062016
LIMITED

RLA File Lic.No/Date:0410159126

18 :01/81/050/00350/AM15/      :04/24/040/00101/AM15/  01.082014

Decision:NC observed that comments of C&PC received in the above
satisねctory for ratiflcation ofthe norms and needs fLlrther exarnination.

The case stands detrred to 09.08.2016.     ヽ

Mcct No/Datc:7/8ト

論 マ
■

l9 Case No.:2/l llSl-ALc2lz0l4 Party Name:T'l'P



TECHNOLOGIES PRIVATE   ALC2/2016
LIMITED                28.06.2016

HQ File RLA File Lic.No/Date:0710106521
:01/81/050/00316/AM15/       :07/24/040/00170/AM15/       25.082014

Decision:NC observed that application on the suttect AA ofthc nrm has

as yet.NC decided to send the rerninder tO RA,Bangalore to fOrward t、 vo
at the earliest.

.The case stands deferred tO o9.o8.2016.

Case No.:16/23/81-ALC2/2015 Party Name:CASABLANCA   Mcct No/Date:7/8ト

HQ Filc

:01/81/050/00491/AM16/

HQ File

:01/81/050/00485/AM16/

Decision:NC observed
foHOwed with rerninder

INDUSTRIES PRIVATE
LIMITED

RLA File

:05/23/040/00243/AM15/

Deferred

Defer Date:

09.08.2016

ALC2/2016
28.06.2016

Status:
Deferred

Lic No/Date:051039111l  Defer Datc:

1209.2014              1o9.o8.2016

Mcct No/Datc:7/81‐

ALC2/2016
28.06.2016

Lic.No/Datc:0510391636

Approved

17.10.2014             1

above AA on rcpeat basis as pcr DIPP

28/06/2016 as under:

Meet No/Date:7/81-

ALC2/2016
28.06.2016

not been received
sets of application

Statu s:
Deferred

20 Decision: NC observed that application on the subject AA of the company has not been
received as yet. NC decided to send the reminder to CLA, Delhi to forward two sets of
application at the earliest.

The case stands deferred to 09.0g.2016.

2t I ' W.o.rd.s "containing 2l .93 MT of C.R. Stainless Steel Grade 4lO-28- may be suffixed
with the description of export item at Sl. No. l.

2. Words "containing 54.386 MT of C.R. Stainless Stecl Grade 2l1-2p,, may be
suffixed with the description of export item at Sl. No. 2.

3. Words "of relevant grade & thickness" may be suffixed with the description of
import items at Sl. No. I & 2 and their quantities may bc allowed as 24.123 MT& 59.825 MT respectively as 1.10 Kgs./Kg. content in the export items at Sl. No. I
& 2 respectively.

RA may take suitable consequential action accordingly.

Case No.:36/7/81‐ALC2/2016  Party Name:SUNDER
IMPEX,PVT.LTD

HQ File RLA Filc
:01/81/050/00138/Aヽ 417/       :o5/24/040/00321/AM15/

Decision:NC decided to ratitt the nOrms for the

comments vide UO No.12/53/2016¨ TSW/21 dated

Case No.:10/23/81-ALC2/2015 Party Name:URETHANE

ELASTOMERS

IRLA File                Lic.No/Date:0410159708  Defcr Datc:
:04/24/040/00199/AM15/        11.11.2014              1o908.2016

that deflciency letter Of MsME sent tO cOmpany on 27.04.2016
datcd 13.06.2016. NC decided tO 、vait for thc rcply and dcfcr the

´
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case.

The case stands deferred to 09.08.2016.

Case No.:15/23/81-ALC2/2015 Party Name:LM WIND POWER ‐Meet No/Datc:7/81‐
BLADES(INDlA)PVT.LTD  ALC2/2016

28.06.2016

HQ Filc

23 :01/81/050/00490/AN416/

Dccision:NC observed
satisfactory for ratiflcation

´
「 he case stands deferred to 09.08.2016.

Casc No.:35/17/81-ALC2/2014 Party Name:ALSTOM INDlA
LIM ITED,

RLA File
:07/24/040/00276/AM15/

Lic No/Datc:0710106979

14.11 2014

Status:

Deferred

Defcr Date:

09082016

case are notthat comments of C&PC received in the above
of the norms and needs further examination.

HQ Fllc

:01/81/050/00570/AM15/

Decision:NC observed

decided to wait for thcir

RLA File
:34 124 I 040 I 0021 4 I AMI 5 I

that the reply of the firm has been

comments and defer the case.

Meet No/Datc:7/8ト

ALC2/2016
28.06.2016

Lic No/Datc:3410040713

2411 2014

referred to DHI

Status:

Deferred

Defer Date:

0908.2016

for comments. NC

1｀he case stands deferred to 09.08.2016.

Casc No.:56/17/81¨ ALC2/2014 Pany Name:LM WIND POWER IMeetNo/Date:7/81‐
BLADES(INDIA)PVT.LTD  IALC2/2016

28.0`.2016

HQ Filc

25 :01/81/050/00591/AM15/

RLA Filc

:07/24/040/00323/AM15/

Lic.No/Datc:0710107176

12.12.2014

Status:
Deferred

Defer Date:
09.08.20r 6

case are not

Status:
Deferred

Decision:NC observed that comments of C&PC received in the above
satisfactory for ratiflcation ofthe norms and needs ftlrther exarnination.

´
Fhe case stands defcrrcd to 09.08.2016.

Casc No.:13/23/81-ALC2/2015 Party Name:METENERE LTD. 
‐Mcct No/Date:7/81‐

ALC2/2016
28.06.2016

HQ「 ile               RLA File               Lic No/Date:0510392478  Defer Date:
:01/81/050/00488/AN416/       :05/24/040/00423/AM15/        18.12.2014              09.08.2016

Decision: N(3 observcd that denciency letter of MSME sent to company on 27.04.2016

followcd with reminder dated 13.06.2016.NC decided to wait for the reply and defer the

casc.

'l'hc casc stands def-erred to 09.08.2016.

Party Name:SWIFTMET WIRE ,Meet No/Date:7181-27 Casc No.:41/7/81-Alノ C2/2016
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HQ File

:01/81/050/00143/AM17/

HQ File

:01/81/050/00487/AM16/

HQ File

30 :01/81/050/00108/AM16/

Case No。 :7/5/81-ALC2/2015

31

HQ F‖ e
:01/81/050/00107/AM16/

&RESIN PVT.LTD

RLA Flle

:05/24/040/00243/AM15/

LTD.,

RLA Filc
:05/24/040/00494/AM15/

Party Name:TATA POWER
SOLAR SYSTEMS LTD

RLA File
:07/24/040/00470//ヽ 4ヽ15/

ALC2/2016
28.06.2016

Deferred

Lic.No/Date:0510392802  Defer Datc:
1301 2015 9,g,2a`

Decision: Representative of DIPP present in the meeting informed that copy of the
application not received by them. NC decided to send the copy of the application to DIPP for
comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.:26/17/81¨ ALC2/2014 Party Namc:MAK CONTR01ンS
AND SYSTEMS PVT LTD.

Mcct No/1)ate:7/81‐

ALC2/2016
28.06.2016

Lic No/Date:3210077400

Meet No/Datc:7/81-

AlンC2/2016

28.062016

Status:

Deferred

Defer Datc:

09082016

Status:
Deferred

HQ File RLA File
:01/81/050/00561/Aヽ 415/       :32/21/040/00162/AM15/       21.01.2015

Decision:NC observed thatthe reply ofthe flrrrl has becn referred to DoT

dccided to、vait for their comments and dcfer the casc.

The case stands deferred to 09.08.2016.

Case No.:12/23/81-ALC2/2015 Party Name:SHIVA
STAINLESS STEEL PVT

fbr commcnts. NC

Meet No/Datc:7/81-ALC2/20161C10sed
28.06.2016

Lic.No/Date:0510393139

11.02.2015

zs Decision: CLA, Delhi vide letter No.05l24l40l494lAMlSlZALC-lllCLA dated 11.02.2015
has informed that above AA has been issued under Para 4.7.1 of I-lBP-2009-2014(Vol.l) on
Repeat Basis as per decision of Norms Committee taken in Meeting No.18/81-ALC2l20l3
dated I 9.1 I .201 3. Based on the RA information, NC decided to closc the case.

RA may take necessary consequential action accordingly.

Case No.:8/5/81‐ ALC2/2015   Party Name:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

RLA File

:07/24/040/00487/AM15/

Decision: NC observed that case has been referred
wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Lic.No/Date:0710107977  Defcr Date:

31 032015               0908.2016

DeitY for comments.NC decided toto

Meet No/Datc:7/81-

ALC2/2016
28062016

Status:
Deferred

Lic,No/Date:0710108018  1Defer Date:
15.042015              109o8.2016
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Decision: NC observed that case has been referred to MNRE for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.:7/23/81-ALC2/2015  Party Name:DIANA METALS  IMeet No/Datc:7/8卜      Status:
ALC2/2016           Deferred
128.062016

HQ File               RLA Filc              Lic.No/Date:0410160412  Defer Datc:

32 :01/81/050/00482/AM16/       :04/24/040/00002/AM16/       
■604.2015               09.08.2016

Decision:NC observed thatthe rcply ofthc flrm has been referred to MSME for comments.

NC decided to wait fortheir commcnts and deferthe case.

Thc case stands dcferred to 09.08.2016.

Case No.:20/7181-ALC2l20l6 PartyName:LAXMI Meet No/Date:7/8ト Status:
f)eferredELECTRONICS MOULDS&  IALC2/2016

PRECIS10N ENGG P.LTD    28 06.2016

HQ F‖c               RLA Filc               Lic.No/Date:0710108043  Defer Date:

33 :01/81/050/00122/AM17/       107/24/040/00489/AM15/       16.04.2015               09.08.2016

Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC

decidcd to wait fortheir comments and deferthe case.

Thc case stands dcfcrred to 09.08.2016.

Casc No.:8/23/81-ALC2/2015  Party Name:RATNAMANI    Mcct No/Datci7/8ト
METALS&TUBES LIMITED ‐ALC2/2016

28.062016

Approved

HQ File

:01/81/050/00483/ANl16/

RLA File Lic No/Date:0810135077

:08/24/040/00020/AM16/      122.04.2015

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO
No. 1215312016-'fSW/34 dated 2810612016 as under:

1. 3LPE/3LPP Coating thickness in export items at Sl. No. 1 &2 may be specified as

2.5 mm.
2. Net weights of export items a Sl. No. I &2 may be modified as 3136.1 MT &

1 6 I 0.30 MT respectively.
3. Words " of relevant grade & thickness 7.10 mm to 8.40 mm" may be suffixed with

the description of Import item at Sl. No. I and its quantity may be allowed as 3 125.3

MT as 1.05 Kgs./Kg. content in the export item at Sl. No I as per SION C-1290.
4. Words " of relevant grade & thickness 8.70 mm &. 9.50 mm" may be suffixed

with the description of Import item at Sl. No. 7 and its quantity may be allowed as

1614.7 MT as 1.05 Kgs./Kg. content in the export item at Sl. No 2 as per SION C-

1290.
5. Quantities of import item at Sl. No. 2 & 8 may be allowed as 6030.4 Kgs. &

2738.6 Kgs. respectively taking clue from SION C-1290.
6. Quantities of import item at Sl. No. 3 to 6 & 9 to 12 may be allowed as applied for
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taking clue from SION C-1290.
7. Words " of relevant grade & thickness 9.50 mm" may be suffixed with the

description of Import item at Sl. No. l3 and its quantity may be allowed as7.733
MT as I.05 Kgs./Kg. content in the export item at Sl. No 3 as per SION C-593.

RA may take suitable consequential action accordingly.

HQ Filc

Case No.:37/8/81¨ALC2/2015  Party Name:L&T
HYDROCARBON

Meet No/Date:7/8ト

ALC2/2016
28.06.2016

Meet No/Date:7/81-

ALC2/2016
28.06.2016

Lic.No/Datc:0710108272

27.052015

DeltY for comments,NC

ENGINEERING LIMITED

RLA Filc Lic No/Datc:0310795786  Defer Date:

08.05.2015              1o9o8.2016

of the DIPP as per their UO No.

Sta tu s:

Deferred

Status:

Defcrred

Defcr Date:

0908.2016

decided tO

Reply submitted by the firm vide their letter No. LIC:LUT: I 126:TM dared I 4.05.2016
has been perused which is not proper and they may be asked to submit the following
information:

l. Net weights and quantities of import items In Annexure-A do not match with
details given in Annexure-B & Annexure-C and the same may be clarified. For
example, total length of pipes ( Import Items at Sl. No. I &.2) in Annexure-A
has been indicated as2525 Meters as against 1634.7 meters in Annexure-B &
Annexure-C.
Cement lining thicknesses in coated pipes (Risers).
weight of Iron ore and other indigenous inputs have not been taken in the
weight of export product in Annexure-A and the export weight may be
corrected after inclusion of weight of all inputs in export product.
Detailed calculations/basis for the quantities of import items at Sl. No. 5 to
10, supported by coating/lining thicknesses and coating/lining areas i.e.
coating/lining volumes and density, in the export product.
Detailed calculations/basis for the quantities of import items at Sl. No 3, I I &
12.

6.  Size OfOne rOll for importitein at SI.No.ll.

The case stands deferred tO o9.o8.2016.

Case No.:27/8/81-ALC2/2015  Party Namc:HICAL NSE

ELECTRONICS PRIVATE

:01/81/050/00181/AM16/       :03/95/040/01064/ノ ヘM15/

Decision : NC decided to send the deflciency letter

12/53/2016-TSヽ V/35 dated 28/06/2016 as under:

HQ File

LIMITED

RLA File
:01/81/050/00171/AM16/       :o7/24/040/00057/AM16/

Decision: NC observed that case has been referred

wait fortheir comments and defer the case.

Thc case stands defcrrcd tO o9.o8.2016.
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Case No.:44/8/81¨ALC2/2015  Party Name:MOTHERSON    IMcet No/Date:7/81-

ISUMISYSTEMS LTD.,      ,ALC2/2016
128.06.2016

HQ File RLA File Lic.No/Datc:0510394455

37:01/81/050/00188/AM16/    1:05/24/040/00094/AM16/    104.06.2015

1Decision:NC observed that the reply ofthc irm has bcen referred to C&PC
INC decided to wait for their comments and deferthe case.

IThc case stands defcrred to 09.08.2016.

ICase No.:45/8/81-ALC2/2015  Party Name:MOTI‐ IERSON    IMeet No/Date:7/81-
SUMISYSTEMS LTD.,      IALC2/2016

128.06.2016

1Lic.No/Date:0510394456

104.06.2015

HQ File

:01/81/050/00189/AM16/

HQ Flle

391:01/81/050/00170/AM16/

HQ Filc

:01/81/050/00121/AM17/

RLA Filc

:05/24/040/00097/AM16/

RLA File

:07/24/040/00080/AM16/

IMcct No/Date:7/81-
IALC2/2016
128062016

Status:

Deferred

Defer Datc:

09.082016

for comments.

IStatus:

I)eferred

lDefer Date:

109.08.2016

comments.

Status:
Deferred

Decision: NC observed that the reply of the firm has been referred to C&PC for
NC decided to wait for their comments and defer the case.

The case stands deferred to 09.08.201 6.

Case No.:26/8/81‐ALC2/2015  Party Name:ZENITH
IPRECISION PVT LTD.,

Decision: NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Casc No.:19/7/81-ALC2/2016  Party Namc:LARSEN&
TOUBRO LIMITED

RLA Filc

:03/95/040/00799/AM15/

Lic No/Date:0710108374  Defer Date:

16062015               09082016

Meet No/Date:7/81‐ ALC2/2016 1Closed
28.06.2016                  1

Lic.No/Datc:0310796910

26.06.2015

+0 Decision: RA, Mumbai vide their letter No.03/95/04017991AM151170 dated26.06.2015 has
informed that above AA has been issued on Net to Net basis. Based on the RA information,
NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:6/23/81¨ALC2/2015  Party Name:JAINSON      IMeet No/Date:7/81-
ICABLESINDIA PVT.LTD.  :ALC2/2016

128.06.2016

HQ Filc              lRLA File              Lic.No/Date108101356H
:01/81/050/00481/AM16/       :08/24/040/00092/AM16/       103.07.2015

Decision:NC observed that DIPP Deflciency letter was issued to the company on

Rejected

ll.03.20161
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followed by reminder dated 27.04.2016. Since, no reply was received from the company

despite reminder, the Norms Committee decided to reject the case with direction to company

to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:3/8/81-ALC2/2015   Party Name:APAR
INDUSTRIES LIMITED

HQ Filc

101/81/050/00147/AM16/

RLA File

:34/24/040/00332/AM15/

Meet No/Date:7/8ト

ALC2/2016
28.06.2016

1Lic.No/Date:3410041389

121.07.2015

Mect No/Datc:7/8ト

ALC2/2016
28.062016

Meet No/Datc:7/8ト

ALC2/2016

Status:
Deferred

Defer Date:
09.08.201 6

against which
RA, Vadodara.

Status:
Del'crred

Status:
Deferred

Defer Date:
09.08.20r 6

comments.

Status:
Deferred

Defer Date:
09.08.20 r 6

decided to

42-" 
Decision : RA, Vadodara was requested to intimate the details of license number

repeat has been granted. The case is pending due to non receipt of information from

NC decided to send another reminder to expedite their reply for finalization of norms.

The case stands deferred to 09.08.2016.

43

Case No.:11/23/81-ALC2/2015 Party Name:TBEA ENERGY
.(lNDIA)PRIVATE LIヽ 41TED

HQ Filc RLA Filc

:01/81/050/00486/AⅣ l16/       :34/24/040/00123/AM16/

Decision:NC observed that DHI deflciency letter has

for the reply and defer the case.

The case stands deferred to 09.08.2016.

Case No.:10/14/81‐ ALC2/2015 Party Name:TOSHIBA
TRANSMISSION&

ILic No/Date:3410041397  Defcr Date:

123.072015               0908.2016

been sentto flrmo NC decidcd to wait

DISTRIBUT10N SYSTEMS   28.06.2016

HQ File RLA File Lic.No/Date:0910062433

44 :01/81/050/00275/AM16/       109/24/040/00209/AM16/       103.08.2015

1Decision : NC observed that the reply ofthe flrm has been referred to DHI for

lNC decided to wait fortheir comments and deferthe case.

The case stands deferred to 09.08.2016.

Case No.:6/14/81-ALC2/2015 Party Name:CLAZIUM Meet No/Datc:7/8ト

FACADES PRIVATE LIMITED IALC2/2016
128.06.2016

HQ Filc               lRLA Filc              Lic No/Datc:3H0065618
:01/81/050/00271/AM16/       131/83/040/00067/AM16/       103.09.2015

Decision:NC observed that case has been referred to MSME for comments.NC

、vait fbr their corlllnents and defer the case.

、負
つ

…

 
…

The case stands deferred to 09.08.2016.
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Case No.:18/17/81-ALC2/2015 Party Name:JINDAL SAW LTD IMeet No/Date:7/81¨

:ALC2/2016
1                            128.06.2016

HQ Filc

:01/81/050/00341/AM16/
RLA F‖ e
:05/23/040/00229/AM16/

Party Namc:APL APOLL0
TUBES LIMITED

Status:
Deferred

Lic.No/Date:0510395537  Defer Date:

04.09.2015               09.082016

Meet No/Datc:7/8ト

ALC2/2016
2806.2016

Lic.No/Datc:0410161005

Rejected

Status:
Deferred

46

Decision : NC decided to send a deficiency letter to company as per DIPP comments vide UO
No. 12153120 I 6-T5W/46 dated 28.06.2016. as under:

I . Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format, Export
product wise.

2. Total coating/lining areas in export items supported by length and diameters of
export items.

3. Thickness of 3LPP coating, Internal Epoxy & CWC lining & HSS coating in
export items

4. Detailed calculations/basis for the quantities of import items at Sl. No. 2, 4 to 9,
supported by coating/lining thicknesses and coating/lining areas in the export
products and wastages claimed at each stage of manufacture.

5. Detailed calculations/basis for the quantities of import items at Sl. No l0 to 17.

The case stands deferred to 09.08.2016.

Case No.:6/17/81-ALC2/2015 
｀
Party Name:Ztt INDIA
PRIVATE LIMITED

HQ File RLA Filc
:01/81/050i003291AM161 :04124/040100134lAMl6l 10.09.2015

47 Decision: NC observed that DeitY Deficiency letter was issued to the firm on 16.02.2016
folfowed by reminder dated 27.04.2016. Since, no reply was received from the company
despite reminder, the Norms Committee decided to reject the case with direction to company
to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:14/17/81-ALC2/2015 Party Name:COSMO FERRITES iMeet No/Date:7/8ト
LTD.,                 ALC2/2016

28.06.2016

HQ Filc RLA File Lic.No/Datc:2210015312  Dcfcr Datci
:01/8li050/003371Al.1161 :22124/0401000391AM161 '17 .09.201s 09.08.2016

+8 Decision: NC observed that MSME deficiency letter sent on 12.02.2016 followed with a
reminder dated 27.04.2016. Company has sought clarification vide their email dated
21.05.2016 regarding change of description of import item 8-153. NC decided to ask
company to first submit reply of MSME deficiency letter and defer the case.

The case stands deferred to 09.08.2016.

Meet No/Date:7/8ト

ALC2/2016
28.06.2016

Status:
Deferred

…
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HQ Filc

:01/81/050/00156/ANl17/

RLA File

:05/25/040/00212/AM16/

Defcr Date:

0908.2016

Decision : NC observed that case has been referred to DIPP for comments. NC decided to

it for their comments and defer the case.

case stands deferred to 09.08.2016.

PVT LTD

Information in respect of S.No. 1,3,4,5, & ll of Standard Deficiency Letter - Export

Product wise.

.The case stands defelTed to 09.08.2016.

‐Case No.:29/7/81-ALC2/2016  Party Name:PREMIER
INDUSTRIAL CORPORAT10N
LIMITED

Lic.No/Date:0310799451  Defer Datc:

15.10.2015               0908.2016

: NC observed that case has been referred to MSME for comments. NC decided to

it for their comments and defer the case.

HQ Filc

:01/81/050/00131/AM17/

52

‐HQ Flle
101/81/050/0032:01/81/050/00324/AM16/ :22/24/040/00052/AM16/

Decision : RA, Chandigarh vide letter No. dated 02.06.2016 has informed that AA in above

case has been issued on Net to Net basis. Based on the RA information, NC decided to
the case.

may take suitable consequential action accordingly.

Case No.:34/7/81-ALC2/2016 Party Name:SIECHEM Meet No/Datc:7/81-

TECHNOLOGIES PRIVATE  ALC2/2016
LIMITED 2806.2016

RLA File53 HQ File

:01/81/050/00136/AM17/ 104/24/040/00179/AM16/

Lic.No/Datc:0410161266

03.11.2015

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO

I悪 ご 事 L魯
長 F′ BALJ:T slNGH
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Status:
Deferred

28.06.2016

23.09.2015

Status:
Deferred

Lic.No/Datc:2210015342

02.11.2015

Case No.:13/7/81‐ALC2/2016  Party Name:DIAMOND      Meet No/Datc:7/8ト
ENGINEERING(CHENNAl)  ALC2/2016

Approved

14



No. 12/53/2016-TSW/53 datcd 28/06/2016 as under:

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 5261.7 Kgs.
taking clue from Engineering Table 5.

HQ File

54 :01/81/050/00499/AM16/

HQ Flle

:01/81/050/00477/AⅣ l16/

TECHNOLOGIES PRIVATE   ALC2/2016
LIMITED               28 06 2016

RLA File

:04/24/040/00196/AM16/

Decision : NC observed that DIPP deficiency letter sent to company on 14.06.2016 and no
reply received till date. NC decided to send a reminder to company and defer the case.

The case stands deferred to 09.08.2016.

RA lnay take suitable consequential action accordingly.

Case No.:24/23/81-ALC2/2015 Party Name:SIECHEM Meet No/Date:7/81- Status:
Deferred

Lic.No/Date:0410161430  1Dcfer Datc:

15.12.2015               0908.2016

Status:
Deferred

Status:
Deferred

28.06.2016

Lic.No/Date:3410041770  Dcfer Date:

Status:
Deferred

128.06.2016              1

Lic No/Date:3410041771  1Defer Date:

Case No.:2/23/81-ALC2/2015  Party Name:COSMO FERRITES IMeet No/Date:7/81-
LTD.,                 ALC2/2016

28.062016

Lic.No/Date:2210015383  ‐Defer Datc:

18.12.2015 0908.2016

ss Decision: NC observed that MSME deficiency letter sent on 7 .3.16 followed with a reminder
daled 27.04.2016. Company has sought clarification vide their email dated 21.05.2016
regarding change of description of import item B-153. NC decided to ask company to first
submit reply of MSME deficiency letter and defer the case.

The case stands deferred to 09.08.2016.

HQ File

56 :01/81/050/00497/AM16/

Decision:NC observed that

rerninder dated 1 3.06.2016.

The case stands deferred to 09.08.2016.

Case No.:23/23/81-ALC2/2015

57 HQ Filc
:01/81/050/00498/AM16/

Decision:NC observcd that

renlinder dated 13.06.2016.

RLA F‖ c

:22/24/040/00084/AM16/

LTD,

RLA Fne
:34/24/040/00154/AM16/

LTD,

RLA File
:34/24/040/00169/AM15/

Case No.:22/23/81-ALC2/2015 Party Namc:RATNAVEER    Meet No/Datc:7/81‐
STAINLESS PRODUCTS(PVT)ALC2/2016

30.122015 09.082016

DIPP deficiency letter sent to firm on 27.04.2016 followed with
NC decided to wait for the reply of the firm and defer the case.

Party Name:RATNAVEER    Meet No/Date:7/81‐
STAINLESS PRODUCTS(PVT)ALC2/2016

30.12.2015 09.08.2016

DIPP deficiency letter sent to firm on 27.04.2016 followed with
NC decided to wait for the reply of the firm and defer the case.

15
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The case stands defelTed to 09.08.2016.

ёlきt責よ1'ウ九二たi:ALё
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 l五轟 話`8:j｀bAL SA鸞 tib Meet No/Datc:7/81¨
‐ALC2/2016
128.06.2016

■Oi18        1RLA n僣         luc.No/Dttα 0510397166 ‐Detr Dttα

l:01/81/050/00502/AM16/    1:05/23/040/00395/AM16/    101.ol.2016         09.082016

1Decision:NC observed that DIPP deflciency letter sent to company on 13.06.2016 and no

lreply rece市 ed tin dtte.NC decided to send a reminderto company and deferthe case.

The case stands deferred to 09.08.201 6.

IMeet No/Date:7/81-

IALC2/2016
128.06.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

ICase No.:21/23/81-ALC2/2015 Party Namc:FITEX
1                     lNDUSTRIES LTD.

HQ Filc IRLA File ILic.No/Datc:3010103692  1Defcr Datc:

59:01`,|(9504991?6`今 Yl,/    :30/24/040/00037/AM16/    106.012016         09082016
1Decision: NC observed that DIPP denciency letter sent to company on 15.06.2016 and no

lreply rece市
ed tiH dateo NC decided to send a reminderto company and defcrthc casc.

IThe case stands deferred to 09.08.2016.

Status:
Deferred

60

HQ File

:01/81/050/00112/AⅣ l17/

IHQ Filc
:01/81/050/00117/AM17/

IPartyName:BAO STEEL INDIA
iCOMPANY PRIVATE
ILIMITED,

IRLA Filc

l:03/94/040/00798/AM16/

IRLA Filc

:05/23/040/00445/AM16/

IMcct No/Datc:7/8ト

IALC2/2016
128.062016

ILic.No/Datc:0310801730  1Dcfcr Datc:

11201.2016              .09082016

DIPP for comments.NC decided toIDecision: NC observed that case has been referred to

lwait for their comments and defer the case.

IThe case stands defelTed to 09.08.2016.

:Case No.:15/7/81¨ ALC2/2016  1Party Name:JrNDAL SAW
I                     ILIMITED

IⅣIcet No/Date:7/81-

IALC2/2016
128.06.2016

122.01.2016

Lic.No/Date:0510397408  ‐Dcfcr Datc:

09.082016

Decision: NC decided to send a deficiency letter to company as per DIPP comments vide UO

6t No. 1215312016-TSW/46 dated 28.06 .2016. as under:

l. Information in respect of Sl. No.4, 5 & 11 of Standard Deficiency Format, Export
product wise.

2. Detailed calculations/basis for the quantities of import items at Sl. No. I &. 7,

supported by the calculations of their net weights in the export items at Sl. No. I &2.
3. Justification for the import of all grades & thickness of steel coil/plates (import items

rsfl tr-I
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at Sl.No.1&7)when the wall thickness and
Sl.No.1&2)is knOWn.

The case stands dcfcrred to 09.08.2016.

Case No.:`/7/81‐ ALC2/2016   Party Name:TEMPEL
PRECISION METAL
PRODUCTSINDIA PVT.

RLA File

:04/24/040/00207/AM16/

grade of casing pipes (export items at

-^ Dccision: NC decided to send a deficiency letter to company as per DIPP comments vide UOu' No. 1215312016-T5W/62 dated 28.06 .2016.as under:

HQ Filc

:01/81/050/00108/AN/117/

HQ File

64 :01/81/050/00152/AM17/

LTD., 28.062016

1Lic.No/Date:0410161578  Defer Date:

103.02.2016              109.08.2016

5, ll & llA of Standard Deficiency Format
to 36.

Mect No/Date:7/81-

ALC2/2016

,Mcet No/Date:7/81-

IALC2/2016
128.06.2016

1Lic.No/Date:5210041765

111.022016

DIPP br comments.NC

Status:
Deferred

Status:

DeFerred

Defcr Date:

09.082016

decided to

l. Information in respect of Sl. No. 3, 4,
in respect of export items at Sl. No. 33

The case stands deferred to 09.08.2016.

Case No.:18/7/81-ALC2/2016 Party Name:L & T
HYDROCARBON

HQ File

ENGINEERING LIMITED

RLA File

:01/81/050/00120/Aヽ 417/        :52/24/040/00077/AM16/

Dccision: NC observed that case has been referred to

wait fbr their corllrnents and defer the case.

1｀ he case stands dcferred to 09.08.2016.

Case No.:50/7/81-ALC2/2016  Party Namc:METAL PORT.

RLA F‖ e

:03/95/040/00879/AM16/

Mect No/Date17/8ト

IALC2/2016
128.06.2016

1Lic.No/Date:0310802525

1202.2016

DIPP for comments.NC

Status:
Deferred

Defer Date:

09.08.20t6

decided to

65

Decision: NC observed that case has been referred to
wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.:2/7/81¨ ALC2/2016   Party Name:DIANA METALS

HQ「ile               RLA File
:01/81/050/00104/AM17/       :04/24/040/00228/AM16/

Decision:NC observed that case has been referred to

wait fortheir comments and dcferthe case.

IMeet No/Date:7/81-

IALC2/2016         1
128.06.2016

1Lic.No/Date:0410161606

1602.2016

MSME for comments.NC

Status:
Deferred

Defer Date:
09.08.20r6

decided to
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Case No.:3/7/81‐ ALC2/2016 Party NameiSTERA
ENGINEERING INDIA
PRIVATE LIMITED

Mcct No/Datci7/8ト

ALC2/2016
28.06.2016

|

―

―
―

― ‐-  1

Defer D・atc:

09082016

stands deferred to 09.08.2016.

RLA File

:04/24/040/00231/AM16/

Decision: NC observed that case has been referred to MSME for comments. NC decided to
it for their comments and defer the case.

case stands deferred to 09.08.2016.

Lic.No/Date:0410161615

17.02.2016

Case No.:4/7/81-ALC2/2016
:

HQ Filc

:01/81/050/00106/AM17/

Party Name:STERA        Mcct No/Date:7/8卜      Status:
ENGINEERING INDIA     ALC2/2016         Deferred
PRIVATE LIMITED        28.06.2016

1RLA Filc                Lic.No/Date:0410161617  Defer Datc:
104/24/040/00233/AM16/        17.02.2016              09.082016

toto NC

IMeet No/Date:7/81‐       Status:
IALC2/2016           Deferred
128.06.2016

Lic.No/Date:0410161616  Dcfcr Datc:
17.02.2016              09o8.2016

to MSME for comments.NC decided to: NC observed that case has been referred
for their comments and defer the case.

case stands deferred to 09.08.201 6.

Case No.:25/7/81‐ALC2/2016 Meet No/Date:7/81-

ALC2/2016
28.06.2016

69

IHQ File

:01/81/050/00127/AM17/
RLA F‖ e

:03/95/040/00829/AM16/

Status:
Deferred

Decision: NC observed that case has been referred
for their comments and defer the case.

The case stands deferred to 09.08.201 6.

to MoS for comments. NC decided to wait

70

Case No.:1/7/81-ALC2/2016  Party Name:DIAMOND     Mcct No/Datc:7/81-
ENGINEERING(CHENNAI) ALC2/2016
PVT LTD              28 06 2016

HQ File            RLA Filc            Lic No/Datc:0410161632

Status:
Deferred

, Defer Date:
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IHQ File

68‐ 101/81/050/00107/AM17/

ENGINEERING INDIA
IPRIVATE LIN41TED

IRLA F‖ e

104/24/040/00232/AM16/

09.08.2016



:01/81/050/00103/AM17/      :04/24/040/00238/AM16/      22.02.2016                 09.08.2016

Decision : ]ヽ C decided to send a letter tё  flrrn to subrnit information as pcr advise of the

representative of DIPP as under:

Information in respect of S.No. 1,3,4,5,だ L ll

Product wise.

Thc case stands dcferred to 09.08.2016.

Case No.:7/7/81‐ ALC2/2016  Party Name:A― l FENCE
PRODUCTS CO.PVT.LTD.  28.06.2016

of Standard Deficiency Letter - Export

Mcct No/Datc:7/81‐ ALC2/2016 Closed

Lic.No/Datc:0310802748
22.02.2016

7l Decision : RA, Mumbai vide letter No.03/94l40/984/AMl6/138 dated 22.02.2016 has
informed that AA in above case has been issued on Repeat Basis. Based on the RA
information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:35/7/81-ALC2/2016  Party Name:STERLITE
TECHNOLOGIES LTD.

HQ Filc

72 :01/81/050/00137/AM17/

Decision : NC observed that case has been referred
wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No。 :23/7/81-ALC2/2016  Party Name:NATIONAL WIRE IMect No/Date:7/81‐
IMPEX                 ALC2/2016

28.06.2016

Approvcd

HQ File RLA F‖ c Lic.No/Datc:0310802847

:01/81i050/00l25lAMl7l :03l95l040l009l4lAMl6l '25.02.2016

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO

No. l2153/2016-TSW/73 dated 2810612016 as under:
/J

Taking clue from SION C-504, Advance Authorization may be ratified as under:

l. Description of import item may be modified as "HR Alloy Steel Wire Rod of relevant
grade (size 5.5. mm to 8.00mm) and its quantity may be allowed as 154500 Kgs. asl

1.03 Kgs./Kg. content in the export product.

RA may take suitable consequential accordingly.

HQ Filc

:01/81/050/00109/AM17/
RLA File

:03/94/040/00984/AM16/

RLA Filc

:03/95/040/00756/ANl16/

Mcct No/Date:7/81-

ALC2/2016
28.06.2016

1Lic.No/Date:0310802779

123.02.2016

to DIPP for comments.NC

Status:

Deferred

Dcfcr Date:

09.08.2016

dccided tol

献
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Party Name:PHOENIX
INDUSTRIES PVT.LTD

No.:26/7/81-ALC2/2016

Decision : NC observed that case was referred to MSME for comments. NC decided to wait
for their comments and defer the case.

case stands deferred to 09.08.2016.

Status:
Deferred

: NC observed that case was referred to MSME for comments. NC decided to
their comments and defer the case.

case stands deferred to 09.08.2016.

ALC2/2016
28.06.2016

Status:
Deferred

Case No.:27/7/81-ALC2/2016 Party Name:PHOENIX
INDUSTRIES PVT.LTD ALC2/2016

28.062016

Party Namc:PHOENIX
INDUSTRIES PVT.LTD

Case No.:28/7/81-ALC2/2016

HQ File

:01/81/050/00130/AM17/
RLA File

:03/95/040/00929/AM16/

Status:
Deferred

ILic.No/Date:0310803260  Defer Datei

ll.03.2016              0908.2016

MSME for comments. NC decided to wait
76

Mcct No/Datc:7/81-

Lic.No/Date:0510397926  1Dcfcr Date:

14.03.2016              09.08.2016

Decision : NC observed that case was referred to DHI for comments. NC decided to wait for
their comments and defer the case.

case stands deferred to 09.08.2016.

:01/81/050/00111/AM17/

Case No.:37/7/81¨ALC2/2016 Party NameiSUPRA QUALITY
EXPORTS(INDIA)PVT LTD

78 HQ Filc

:01/81/050/00139/AM17/

Decision : NC decided to ratify the norms for the
comments vide UO No. 1215312016-T5W78 dated

鰐 戦 1臨
t     tiH

above AA on repeat basis as per DIPP
28/0612016 as under:

Meet No/Date:7/8ト

ALC2/2016
28.06.2016

,Approved

20

74

HQ Fllc

:01/81/050/00129/AM17/

RLA File

:03/95/040/00857/AM16/

Lic.No/Date:0310803261  ‐Defer Date:

11.03.2016              09.08.2016

Status:
Deferred

Mect No/Date:7/81-

ALC2/2016
28.06.2016

RLA Flle
:03/95/040/00963/AM16/

Lic.No/Datc:0310803265

14.03.2016



2.

3.

4.

Quantity of import item at Sl. No. I may be allowed as 187.07 Kgs. on net to net
content basis in export product at Sl. No. 1, taking clue form SION C-228.
Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 1590.078 Kgs.
on net to net content basis in export product at Sl. No. l.
Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 221.75 Kgs.
on net to net content basis in export product at Sl. No. 2,taking clue form SION C-
228.

Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. I 667.56 Kgs.
on net to net content basis in export product at Sl. No. 2.

R/ヽ lnay take suitablc conscqucntial accordingly.

Casc No.:33/7/81-ALC2/2016  Party Name:SHARDA MOTOR Mcct No/Date:7/8ト
INDS L 「́ D            ALC2/2016

2806.2016

IHQ File

79 :01/81/050/00135/AM17/

RLA File

:05/24/040/00609/AM16/

Party Name:ARFIN INDIA
LIMITED

RLA File

:08/24/040/00446/AM16/

DIPP informed that copy

copy of the application to

Status:
Deferred

Lic No/Date:0510397957  Dcfer Datc:

17032016              09.08.2016

for comments.NC decided to waitDecision : NC observed that case was referred to MSME
for their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.:1/1/81‐ ALC2/2016

HQ Flle

:01/81/050/00545/AM16/

Decision:Representativc

NC decided to forward a

lcase.

Meet No/Date17/8ト

ALC2/2016
28.06.2016

Status:
Deferred

Lic No/Datc:0810137489  Dcfcr Datc:

22032016 09.08.2016

of the application not received by them.
DIPP for their comments and defer the

The case stands deferred to 09.08.2016.

Casc No.:14/7/81-Al,C2/2016 Party Name:ITP ELECTRONICS Mcct No/Date:7/81‐

PRIVATE LTD            ALC2/2016
.28.06.2016

Approved

HQ Filc               RLA File              Lic No/Date:0510398058
:01/81/050/00116/AM17/       :05/23/040/00558/AM16/       29.032016

Decision: NC decided to ratify the norms for the above AA on repeat basis as per DIPP

81 COrnincnts vide UO No. 12/53/2016-TSW/81 dated 28/06/2016 as under:

1 . Net weight of export product may be specified as 9l 50.7 Kgs.
2. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 8332.5 Kgs.

as 1.01 Kgs./Kg. content in export item.
3. Quantity of import item at Sl .No. 2 may be allowed as 1.015 Kgs./Kg. content in

export item as claimed by the firm.
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may take suitable consequential accordingly.

Case No.:16/7/81-ALC2/201`

:01/81/050/00118/AM17/

Party Name:JLC ELECTROMET
PVT. LTD.,

Mect No/Date:7/81‐

Lic No/Date:1310048186

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO
- No. 1215312016-TSW/82 dated 2810612016 as under:

82

Taking clue from SION C-1581, Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i.e.49054 Kgs. as 1.03

Approved

RLA Filc

cable.
3. Tabular statement giving total requirement of each raw material, export product wise.

　̈　一　蘭一ｄｅｃｉｄｅｄ̈
　‐ｔｏｆｅａｃ‐

Decision : NC observed that case earlier referred to DHI relates to DIPP and same is being
forwarded to DIPP for comments.

The case stands deferred to 09.08.2016.

Lic.No/Date:0510398068

30.03.2016

The case stands deferred to 09.08.2016.

Case No.:11/7/81-ALC2/2016

I IQ File RLA Irile Lic.No/Date: I I I 0028 198 Defer Date:

to:01/81/0501001l3lAMl7l :lll24l040l000l4tAMt6t 04.04.2016 09.08.2016

Party Name:BHARAT HEAVY
ELECTRICALS LIMITED ,ALC2/2016

28.062016

t*

Lic.No/Datc:0210206596

Casc No.:8/7/81‐ ALC2/2016 Pa(y Name:ANVIL CABLES
PVT. LTD..

Mcet No/Date:7/81‐

ALC2/2016
28.062016

HQ File RLA Filc

=hc filisrBALJrr SINGH

;ffiffi.ffi,-ffia.'*t*-a errlTrq zrlrrFr+{rrfiq --:', :.'.;at b-f Foralgn Tr.d.
' .,; Commsrce

I rn&
'erl

Status:
Deferred

Status:
Deferred

:13/24/040/00052/AM16/

Status:
Deferred
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:01/81/050/00110/ANl17/ :02/24/040/00003/AM17/

Decision : NC decided to send a deficiency letter to
'fSW/85 dated 2810612016 as under:

Case No.:43/7/81-ALC2/2016  Party Namc:VILAS
TRANSCORE LTD

06.042016

■rm as per DIPP

09.08.2016

UO No.12/53/2016¨

I . Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import items, if any.
6. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 09.08.2016.

HQ File

86 :01/81/050/00145/AM17/

RLA File

:34/24/040/00005/AM17/

RLA File

:05/24/040/00490/AM16/

IMcet No/Date:7/8ト

IALC2/2016
28.06.2016

Lic.No/Datci3410042050

0804.2016

for comments.NC decided

Status:
Deferred

Defer Date:
09.08.201 6

to wait for

87

Decision : NC observed that case was referred to DHI
their comments and defer the case.

The case stands deferred to 09.08.201 6.

Casc No.:38/7/81-ALC2/2016  Party Namc:SWIFTMET WIRE
&RESIN PVT.LTD

Ⅳlcct No/Date:7/81- Approved
ALC2/2016
128.06.2016              1

1Lic.No/Date:0510398234
119.04.2016

AA as per DIPP comments vide UO

ratifred as under:

applied for i.e. 5050 Kgs. as

Decision: NC decided to ratify the norms for the above

No. 1215312016-T5W/87 dated 2810612016as under:

Taking clue from SION C-1, Advance Authorization may be

l. Quantity of import item at Sl. No. I may be allowed as

l.0l Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00140/AⅣ l17/

Case No.:39/7/81-ALC2/2016

HQ Filc

:01/81/050/00141/AM17/

‐Decision:NC decided to

Party Name:SWIFTMET WIRE IMcetNo/Date:7/81‐
&RESIN PVT.LTD        ALC2/2016

28.06.2016

Approved

RLA Filc Lic.No/Datc:0510398235

:05/24/040/00529/AM16/       19.04.2016

ratify the norms forthe above AA as per DIPP comments vide UO

アヽミミ
ハ



No. r)is:lzoro-iswitt out"o zlto6/2nt6ur uno"i'

Taking clue from SION C-1, Advance Authorization may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 30300 Kgs.
1.01 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Case No.:40/7/81-ALC2/2016 Parly Name:SWIFTMET WIRE Meet No/Datc:7/81- Approved

Decision : NC decided to ratify the norms lor the above AA as per DIPP comments vide UO

8e 
,No. 1215312016-TSW/89 dated 2810612016 as under:

Taking clue from SION C-1, Advance Authorization may be ratified as under:

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e.30300 Kgs. as

1.01 Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Case No.:5217 l8l-ALC212016 Party Name:TECHNO
ELECTRONICS LTD.

RLA File

:03/95/040/00028/AM17/

&RESIN PVT.LTD

HQ File               RLA File
:01/81/050/00142/AM17/       :05/24/040/00599/AM16/

HQ Filc

:01/81/050/00154/AM17/

ALC2/2016
28.06.2016

Lic.No/Date:0510398236
19.04.2016

Mcct No/Date17/8卜 ALC2/2016 Closed
28.06.2016

Lic.No/Date:0310804076    .
21.04.2016                 1

Meet No/Datc:7/81-ALC2/2016C10sed
28.06.2016                 1

Lic.No/Datc:0310804074

e0 Decision : RA, Mumbai vide letter No. 03/95/0401000281AM171267 dated 21.04.2016 has
informed that AA in above case has been issued on Net to Net Basis with accountability
clause. Based on the RA information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:53/7181-ALC2/2016 PartyName:TECHNO

HQ File

ELECTRONICS LTD.

RLA File
:01/81/050/00 t55/AMl7l :03/95/040/00030/AMt7 t 21.04.20t6

er Decision : RA, Mumbai vide their O3lg5l04OlO0030/AM 171267 dated 21.04.2016 has
informed that AA in above case has been issued on Net to Net Basis with accountability

, clause. Based on the RA information, NC decided to close the case.

RA may take suitable consequential action accordingly.

‐Case No.:47/7/81¨ALC2/2016  Party Name:BONLON STEELS
PVT LTD.

Meet No/Date:7/81‐

ALC2/2016
28.06.2016

Approved
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HQ File

:01/81/050/00149/AM17/

Decision : NC decided to ratify the norms for the above AA as per DIPP comments vide UO

No. 1215312016-TSW/92 dated 2810612016as under:

I Quantities of import items at Sl. No. 1 to 8 may be allowed as applied for, as per

Engineering Table No. 5.

2 Quantities of import items at Sl. No. 9 to l2 may be allowed as applied for taking
clue from Engineering Table No. 5.

3 Quantities of import items at Sl. No. 13 to 20 may be allowed as applied for, as per

Engineering Table No. 5.

4 Quantity of import item at Sl. No. 21 may be allowed as 2773.68 Kgs. as per

Engineering Table 5.

5 Quantities of import items at Sl. No. 22to26 may be allowed as applied for, as per'

Engineering Table No. 5.

RA may take suitable consequential action accordingly.

RLA File

:05/23/040/00020/AM17/

Case No.:12/7/81-ALC2/2016  Party Name:DIAMOND
ENGINEERING(CHENNAl)
PVT LTD

Parly Name:COATEC IN DI A

Lic.No/Date:0510398286
25.04.2016

Meet No/Date:7/81-

ALC2/2016
28.06.2016

Meet No/Date:7/81-

ALC2/2016
28.06.2016

HQ Flle               lRLA File              Lic.No/Date:0410161846  1Defer Date:
:01/81/050/00114/AM17/       :04/24/040/00016/AM17/       126.04.2016              109.08.2016

Decision : NC decided to send a letter to f1111l to subnlit information as per advise of the
93 representative of DIPP as under:

I      Inforrnation in respect of S.No. 1,3,4,5,8し 1l of Standard Deflciency Lctter¨
Export

Product wise.

The case stands defelTed to 09.08.2016.

Status:
Deferred

Status:
Deferred

Casc No.:44/7/81-ALC2/2016

HQ Flle               RLA Filc               Lic.No/Date:2210015475  Defer Date:
:01/81/050/00146/AM17/       :22/24/040/00001/AM17/       129.04.2016              109.08.2016

Decision:NC observcd that case was referred to MSME for comments.NC decided to wait

forthcir comments and deferthe casc.

Thc case stands dcferred to 09.08.2016.

Case No.:22/7/81-ALC2/2016  Party Name:MONTEX GLASS IMcetNo/Date:7/8卜     Status:
FIBREIND PVT LTD       ALC2/2016          Deferred

128.06.2016             1

HQ FHe                RLA FHe               Lic.No/Datc1031 0804341  ‐Defer Date:

:01/81/050/00124/AM17/    :03/95/040/00081/AM17/    102.05.2016         0908.2016

Decision:NC observed that case was referrcd to DIPP for comments.NC decided to wait for

25
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their comments and defer the case.

case stands deferred to 09.08.2016.

一　

　

一
Ｆ
」96

Case No.:45/7/81-ALC2/2016 Party Name:VINAYAK
INTERNATIONAL
HOUSEWARES PRIVATE
LIMITED

RLA File

:05/24/040/00043/AM17/

Mcct No/Datc:7/8卜 Alッ C2/2016
28.062016

Closed

HQ File

101/81/050/00147/AM17/

Decision : CLA, Delhi vide letter 05l24l40l040lAMl7lZALC-lllCLA dated 13.05.2016
has informed that AA in above case has been issued under para 4.12 of Hand Book Vol.l.
Based on the RA information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:46/7/81-ALC2/201`  Party Name:SUNDER      Mcet No/Date:7/81‐ ALC2/2016 1C10sed
IMPEX,PVT.LTD         28 06.2016

HQ File               RLA Filc              Lic.No/Date:0510398346
:01/81/050/00148/AM17/       :05/24/040/00040/AⅣ l17/       02.05.2016

97 Decision : CLA, Delhi vide letter 05l24l4)l}40lAM17lZALC-ll/CLA dared 13.05.2016
has informed that AA in above case has been issued under para4.l2 of Hand Book Vol.l.
Based on the RA information, NC decided to close the case.

RA may take suitable consequential action accordingly.

Case No.:32/7/81¨ALC2/2016 Party NamciSAM ALLOYS
PVT LTD.

Mcet No/Datc:7/8ト

ALC2/2016
28.06.2016

Status:
Deferred

98

:HQ File              lRLA File             Lic.No/Date:0310804499   Defer Date:

:01/81/050/00134/AM17/      .:03/95/040/00078/AM17/      09.05.2016                o9o82016v7.vo.Lv tv

Decision : NC observed that case was referred to DIPP for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 09.08.2016.

Lic.No/Dtte:0510398347

:01/81/050/00144/AM17/
RLA Filc
:04/24/040/00021/AM 17/

Decision : NC decided to send a deficiency letter to firm to as
1215312016-T5W/99 dated 28.06.2016 as under:

1. Information in respect of SIo No.3,4,5, 11 `と  ll A of Standard
f export items at Sl. No. 35 to 38.

Lic.No/Datc:0410161881  Dcfcr Datc:

09.052016              o9o8.2016

per DIPP UO No.

Deliciency Format irr

qa*tr filitrr g.a.u.rr-r sitNGH
- ve 5rrRtrr+r fu*rn qrrsrr
Oaputy Dlr*tor Coneral ol f orol3n Tiedo
_- f*sr rqrqrc rretf-1-+?ara-{z
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Meet No/Datc:7/81-      status:

ALC2/2016          Dcfcrred
28.06.2016

HQ Filc



Case No.:62/7/81-ALC2/2016

to 09.08.2016.

RLA File

:03/94/040/00068/AM17/

Decision : NC decided to ratify the norms for the above AA on Repeat Basis as per firm's
Advance Authorization No. 0310759039 dated 25.11.2013 ratified in Norms Committee
Meeting dated 3011212014 as per DIPP comments vide UO No. 1215312016-'fSW/100

,oo dated 2810612016 as under:

I . Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.l &
2.

2. Quantity of import item at S1. No. 1 may be allowed as 1.252 Kgs.iKg. content in the
export item after taking l/3'd recovery from scrap as claimed by the firm.

3. Quantity of import item at Sl. No.2 may be allowed as l.0l Kgs./Kg. content in the
export item as claimed by the firm.

PVT.L.′TD.PVT

RLA Filc

:03/95/040/00074/AMi7/

Lic No/Date:0310804637

12.052016

Status:
Deferred

Date:
.08.2016

Status:

Deferred

Defcr Date:

09.08.2016

鱗

Party Namc:A-l FENCE
PRODUCTS CO.PVT.LTD.

Meet No/Datci7/8ト

RA may take suitable consequential action accordingly.

Case No.:55/7/81¨ALC2/201` Party Namc:STERLITE      IMeet No/Date:7/81-
TECllNOLOGIES LTD.    ‐ALC2/2016

128.06.2016

HQ「ile               RLA Filc              lLic.No/Dtte:0310804541

101 :01/81/050/00157/AN/117/       :03/95/040/01004/AM16/       10.05.2016

DIPP for comments. NC decided to wait

′
I｀ hc case stands defcrred to 09.08.2016.

; ICase No.:2417/81-A LC2l20l6 Party Name:PHOENIX FOILS||

HQ Filc

Approved

HQ Filc

:01/81/050/00123/AM17/

Case No.:21/7/81-ALC2/2016  Party Name:METAL PORT.

102
l1052016 09.08.2016

Decision : NC observed that case was referred to DIPP for comments. NC decided to wait
for their comments and defer the case.

'l'he case stands deferred to 09.08.2016.

RLA F‖ c

:03/95/040/00079/AM17/

Lic.No/Date:0310804562  Dcfer Datc:

Mcct No/Datc:7/81‐

ALC2/2016
128062016

Status:
Deferred



Decision : NC observed that case was referred to

their comments and defer the case'

MoS for comments. NC decided to wait for

|

器柵諜需需 X[き掘摯
α7田~ A"Юttd

2806201628062016

Lic No/Datc:0810137907

器馴児500013νAM17  鷺筋liυ0006ンAM17_1'Ю 5:?l,      ..ニ

The caSe stands dCfcrred t0 09.08.2016.

~        
〕r DIPP COmments宙 de UO

:NC decided to ratify the norms forthe above AA as p(

12/53/2016-TSW/104 dated 28/06/2016 as undcr:

1.Description ofimport item may be modifled as``Hot RoHcd AHoycd Steel Wire Rods

of relevant grade" and its quantity may be aHoヽ
Ved as l.02 Kgs./Kg. content in thc

export product.

may take suitable consequential action accordingly'

105

case No.:31/7/81¨ALC2/2016

|

Party Name:REEP
INDUSTRIES PVT LTD

HQ Filc

:01/81/050/00133/AM17/ :04/24/040/00036/AⅣ l17/

: NC decided to send a letter to firm to
ve of DIPP as under:

Information in respect of S'No' 3, 4, 5, &' ll
Product wise.

The case stands deferred to 09.08.2016.

of Standard Deficiency l,etter - Export

Case No.:56/ 1t8l-ALC2l20l6 Party Name:S D C EXPoRTS Meet No/Date:7/8 l- Status:

ALC2l2Ol6 Deferred

28.06.2016

HQ File RLA File t,ic.No/Date:0310804826 Defer Date:

:01/81/050/001 58/AM l7l :03/95/040/00015i AM 17l I 9'05 '201 6 09'08'201 6

Decision : NC decided to send a letter to firm to submit information as per advise of thc

106 .o^"o"onfqfirre nf lllPP as tlnder:
Decision : NC decided to send a letter to firm to submit information as per advise of thc

l06 ..pr.r.ntative of DIPP as under:

Information in respect of S.No. l1 & 11A of Standard Deficiency l'ctter - Export

Product wise.

The case stands deferred to 09.08.2016'

107.Case No.:57/7/81-Alコ
C2/2016  Party Name:POLYCABヽ VIRES Mect No/Datc:7/81‐

     Status:

ALC2/2016           DcfcrrcdPVT.LTD

fe/ 28 \^ r
V .-{, -.-'r i ffi7 'ntr"

' t':'-lJl

Mcct No/Datc:7/8卜     Status:
ALC2/2016          Dcferrcd
128.06.2016

Lic.No/Datc:0410161945 Dcfer Datc:

1905.2016             09082016

submit information as per , advise of the



Decision:NC observed that case was referred to DIPP

for their corninents and defer thc case.

The case stands deferred to 09.08.2016.

Casc No.:58/7/81-ALC2/2016  Party Name:POLYCAB WIRES
PVT.LTD.

HQ File

:O1/81/050/00160/AM17/

Decision : NC decided to send a letter to firm to submit information as per
No.12153120 I 6-T5W/l 08 dated 28.06.2016 as under:

I . Size of conductors in cables alongwith quantities of cables in Kms, conductor size
r08

wtse.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz.net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 09.08.201 6.

HQ File

:01/81/050/00159/AM17/
RLA File

i03/95/040/00117/AM17/

RLA File

:03/95/040/00055/AM17/

RLA File
:03/95/040/00022/AM17/

28.06.2016

Lic No/Date:0310804845  Defcr Datc:
‐19.05.2016              0908.2016

for comments.NC decided to wait

Mcet No/Date:7/81‐

ALC2/2016
28.06.2016

Lic.No/Date:0310804888

20.05.2016

4ヽeet No/Datc:7/81-

ALC2/2016
28.06.2016

Lic No/Date:0310804887
20.052016

Status:

Deferred

Defer Datc:

09.08.2016

DIPP U0

Status:

Deferred

Dcfer Date:

09.082016

DIPP U0

109

Case No.:59/7/81-ALC2/2016  Party Name:POLYCAB WIRES
PVT.LTD.

HQ Flle

:01/81/050/00161/AM17/

Decision : NC decided to send a letter to firm to submit information as per

No.l2l53120 I 6-T5W/l 09 dated 28.06.201 6 as under:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size

wise.
Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectionaldiagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.
Total requirement of each raw material, export product wise, in a tabular form.

′
「 hc case stands deferrcd to 09.08.2016.

I l0 Case No.:60/7/81-ALC2l20l6 Party Name:POLYCAB WIRES Meet NoiDate:7i81-

つ
４

5.

う
０

４
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PVTl.TD

‐ ase No.:49/7/81-ALC2/2016  Party Name:SHRENIK      Mcct No/Datc:7/8卜      status:
INDUSTRIES PVT LTD     ALC2/2016          Dcfctrrcd
l1         2&062016|~…
……ψ・…し・υ  ttχttF    Dcね rrcd

HQ Filc RLA Filc                Lic No/Datc:3110066160  Defcr Datc:

111 :01/81/050/00151/AM17/       :31/82/040/00037/AM17/       26_05 2016              oo noっ nl`

Decision: NC observed that case was referred to MSME
for their comments and defer the case.

case stands deferred to 09.0g.2016.

Case No.:51/7/81-ALC2/2016  Party Name:FCI oEN       Mcct No/Datc:7/81-     status:

CONN ECTORS LIヽ41TED    ALC2/2016          Dcfcl・
rcd

28062016
HQ File              RLA File

Lic No/Datc:1010059496  Dcfcr Datc:
112 :01/81/050/00153/ANl17/       :lo/24/040/00o14/AM17/       31 052016              09082016

1Decision:NC Observed that casc was referred tO DeitY fOr comments.NC dccided tO waitl   lfA,4L^:"^^__^_^4--  1 = r  ,

, ,fb. their comments and defer the case.

The case stands deferred to 09.0g.201 6.

Lic No/Date:0310804886

05.2016

for comments. NC decided to wait for

The case stands deferred to 09.0g.2016.

HQ Filc
||

09.08.2016

HQ File

:01/81/050/00162/AM17/
RLA File
:03/95/040/00o82/ANr17/

for comments. NC decided to wait

ALC2/2016
28.06.2016

Decision: NC observed that case was referred to MSME ror comments.
for their comments and defer the case.

The case stands deferred to 09.0g.2016.

C)ffline Agenda ⅣIceting No.07/81 dated 28.06。 2016

Case No. AR-203 M/s. Carclo technical Flast[i@; Ltd-
Meeting No. 07181 F.No.ol/81/m
Dated:-28.06.2016 RA File No.1/o2/2010:EOU:csEZ/

Technical etas@
velopment Commissioner SCEZ Banialore

Request Of M/s.carc10

Deferred

Case No.:48/7/81-ALC2/2016
IMect No/Date:7/81-

ALC2/2016
‐28.06.2016

.Lic.No/Date:3110066168

Status:

Deferred

Dcfer Datc:

09.08.2016

NC decided tO wait

資 型

}t l・ l F・ ,`1`ぜ  ',=  ・:
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for fixation ol-scra
Decision: NC observed that case was referred to C&PC for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 09.08.201 6.

Casc No.AR-204 M/s. McCom Industries (lndia) Private Limited
McctinR No.07/81 File No.01/81/50/00447/AM14/DES.H

I)atcd:-28.06.2016 RA File No.03/95/040/00616/AM14

Subject: Request for ratiflcation of norms in respcct of Advance Authorization

No.0310756576 dated Ol.11.2013.

Decision: NC observed that case was referred to MSME for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.AR-205 M/s. Narayan Powertech Pvt. Limited
Meeting No.07/81 File No.01/81/050/971/AⅣ 107/DES.H

I)atcd:-28.06.2016 RA Filc No.34/24/040/00179/AM07

Subject: Modiflcation of flxed norrns in respect of Advance Authorization No.

3410017503 dated 28.11.2006

Decision: NC observed that case was referred to DHI for comments. DHI informed that
deficiency letter sent to firm. However, no reply received till date. NC decided to send a
rcminder to firm and defer the case.

T'he case stands deferred to 09.08.2016.

Casc No.AR-206 M/s. Leitwind Shriram Manufacturing Limited
Mccting No.07/81 Filc No.O1/81/50/227/AM14/DES.H

Datedi-28.06.2016 RA Filc No.04/24/040/00069/AM14

Subject: Ratiflcation of norms in respect of Advancc Authorization No.
0410147963 dated 15.07.2013

Decision: NC observed that the reply of the firm has been referred to DHI for comments. NC

decided to wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Casc No.AR-207 M/s. Asiatic Electrical & Switchgear Private Limited

Mceting No.07/81 File No.01/81/50/271/AM10/

Dated:-28.06.2016 RA File No.05/23/040/00058/AM10

Subject: Modification/Amendment of ratified norms in respect of Advance

Authorization No. 05 1025 I l0l dated I 6.10.2009.

necisionr NC observed that case was earlier referred to DHI. DHI informed that case relates to

MSME. NC decided to send the application to MSME and defer the case.

'l'he case stands deferred to 09.08.2016.
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1」1里1112二
Case NO.AR… 208

Meeting No. 07/81

Out"a:- 28.06.2016
Fixation of norrns in respect of Advance Authorization No.0510258719

dated 17.022010. ffitowaitforo C&PC

their comments and defer the case'

'l'he case ,tundt d"f"""d to 09'08

Case NO.AR-209

Mccung NO・ 074旦

Out"O,- 28.06.2016

Decision:NC obSerVed that Case Was referred tO DHI fOr commentS.NC decided to、

vait for

their comments and defer the case'

'fhecasettu@
in■ 1+ρバ

case No.AR-210 M/s.TrafomcC India MattncllCS
′ヽ12/

Mccting No.07/81 HQ File NO.: U1/61/UDU′ υυ4
K/△ /ヽ1l R/

赫 8.06.2016
[i竜1号貰ti;:lτこ三萬1                  090674 dated

11.09.2012
月十ハ nHI ttr cOmmentS.NC decided to Wait fortheir

Subject:

Decision: NC observe'

comments and defer t

The case stands defer

d that case was rtrI

he case.

red to 09.08.2016.

M/s.TrafomeC lllda MagnCucs P‖
vate Ll里

些
d

casc No.AR-211

面 ing No.Q7/81
SateO: 24.06.2016

ttitit:憲11lτ石玉石面高5高班五百て芹「下萩更
¬57丁5583779 dated

08.ll.2011.
Subject:

疵 b血 計

comments and defer the case'

The case stands d"f".,"a t" Oq'08'2016.

M/s.LttWind Power Blades(Indla)PriVate LimitedCase NO.AR-212

fr[."ting No. 07/81

Dated:-28.呻

NC obs"rred that

32
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for ratification of the norms and needs further examination.

The case stands deferred to 09.08.2016.

Case No.AR-213 M/s. Crompton Greaves Limited
Meeting No. 07/81 HO File No.:01/81/050/00505/AM15/

Dated:-28.06.2016 RA File No.:03/94/040/00268/AM15/

Sub.iect: Fixation of norms in respect of Advance Authorization No. Advance
A uthorisation No. 03 I 07 89692 dated 26.09.20 1 4.

Decision: NC observed that case was referred to DHI for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 09.08.2016.

Casc No.AR-214 M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat
Meeting No.07/81 F.No.O1/81/061/00001/AM16/DES― I1/

Dated:-28.06.2016 KASEZ File No.37/24/040/0006/AM16/

Subject: Fixation of norms in respect of advance authorization no. 3710002621
dated 13.01.2016 for import of non alloy steel scrap and export of non

alloy steel barlMS bar.

Decision: NC observed that MoS deficiency letter sent on 04.05.2016 followed with a reminder
dated 13.06.2016. NC decided to wait for the reply and defer the case.

The case stands deferred to 09.08.2016.

Case No.AR…215 M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat

Meeting No. 07/81 F.No.01/81/061/00002/AM16/DES― I1/

Datcd:-28.06.2016 KASEZ File No.37/24/040/0007/AM16/

Subject: Fixation of norms in respect of advance authorization no. 3710002622

dated 13.01.2016 for import of non alloy steel scrap and export of non

alloy steel bar/MS bar.

Decision: NC observed that MoS deficiency letter sent on 04.05.2016 followed with a reminder

dated 1 3.06.2016. NC decided to wait for the reply and defer the case.

The case stands deferred to 09.08.2016.

Casc No.AR-216 M/s. Asiatic Electrical & Switchgear Private Limited

Mceting No.07/81 Filc No.01/81/50/164/AM09/

[)atcd:-28.06.2016 RA Irile No.05/24/040/00183/AM09

Subject: Modification/Amendment of ratified norms in respect

Authorization No. 0510308 162 dated I 6. I I .201 I .
of Advance

D*ition: NC decided to amend the norms for the above AA as per MSME comments dated

09.06.2016 as under:

. S.No. 3 to 6 may be allowed on net to net basis with NIL wastage and accountability
clause INSTEAD OF S. No. 3 to 5 may be allowed on net to net basis with
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and accountabil ity clause.

Rest all the conditions remain the same.

RA may take suitable uential action accordi

Casc No.AR-217 M/s. Crompton Greaves Limited
Mceting No.07/81

…

1/0

Datedi-28.06.2016 ■生二上型坐P・ 03/94/040/00378/AM15
FixatiOn of norms itt respect of advance authOrizatiOn no.0310789833

dated 30.09.2014.

Decision: U NC observed that caffi for comments. NC decided to *ait fo,their comments and defer the case.

The case stands deferred to 09.0g.2016.

Case No.AR-218 M/s. Crompton Greaves Limited
Meeting No. 07181

Dated:-28.06.2016 RA Filc No.03/94/040/00292/AM14/

Modification of fixed no..ns in respect of advance authorization no.
興 7760 dated 24.01.2014.

Decision: NC observed that
for the reply of the company and defer the case.

14.06.2016.NC decided tO wait

The case stands deferred to 09.0g.2016.

Case No. AR-219 M/s. Crompton Greaves Limited
Meeting No. 07181 /00066/AM15/DES― II
Dated:-28.06.2016

4/
Sub.iect: Modincation Of ixed

p310766731 doted 17.01.2014.
Decision: NC ob
their comments and defer the case.

The case stands deferred to 09.0g .2016.

Case No. AR-220 M/s.Delphi cOnnedtiOn systems Pr市 ate Limited
Meeting No. 07181 F.No.01/81/050/00103/AM16
Dated:… 28.06.2016

4′040/00135/AM15
Fixation of no.ns in respect of advance authorization noJOIOOSq079
dated 25.03.2015.

Decision: NC observed
their comments and defer the case.

The case stands deferred to 09.0g.2016.
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Case No.AR-221 M/s. Elgi Rubber Company Lirnited. Coimbatore

Meeting No. 07181 HQ File No. 0l/8 ll l7 1100613/AMl6/DES-Il
Datcd:-28.06.2016 MEPZ SEZ&HEOUs File No.A/2008/041/EOU/TN
Subject: Fixation of rvastage rlorms for 100% EOU in respect of M/s. Elgi

Rubber Comparry Limited. Coimbatore.
Decision: NC observed that DIPP deficiency letter sent to firm 14.06.2016. NC decided to wait
for the reply of the company and defer the case.

The case stands deferred to 09.08.2016.

Case No.AR-222 M/s.IrcI OEN Conncctors Limitcd

Meeting No. 07/81 File No.01/81/050/00421/AM15/

Dated:-28.06.2016 RA File No.10/24/040/00058/AM15/

Subject: Fixation of norms in respect of advance authorization no. 1010058810

dated 26.09.2014.
Decision: NC observed that the reply of the firm has been referred to DeitY for comments. NC
decided to wait for their comments and defer the case.

'['he case stands deferred to 09.08.2016.

Casc No.AR-223 M/s.FCI OEN Connectors Limited

Meeting No. 07/81 File No.01/81/050/00154/AM16/

Dated:-28.06.2016 RA File No.10/24/040/00140/AM15/

Subject: Fixation of ttorms in respect of advance authorization no. 1010059108

dated 13.04.201 5.

Decision: NC observed that the reply of the firm has been referred to DeitY for comments. NC

decided to wait for their comments and defer the case.

'fhe case stands deferred to 09.08.2016.

Casc No.AR-224 M/s. Industrial Metal Powders (lndia) Pvt. Limited

Meeting No. 07/81 I IQ File No. 0l/8 l/050/00301/AMl l/ /DES-ll
Dated:-28.06.2016 RA File No.31/24/040/00136/AMl1/

Subject: Modification of fixed norms in respect of advance authorization no.

3l 10044907 dated 06.10.2010.

D""irir* t\rc 
"bseived 

that complete details /facts of the case still not available for decision in

the instant case. NC decided to reexamine the case.

'l'he case stands deferred to 09.08.2016.

Casc No.AR-225 M/s. S.K. Industries

Meeting No. 07181 F.No.01/81/162/15/AM16/DES― II

I)ated:-28.06.2016 KASEZ File No.KASEZ/100%EOU/11/48/95-96/Vol.H/

Subiect: Modification/amendment of ratified norms in respect of 100% EOU.

D""iri"* tlC obs".'red thut Regional MSME has been requested for the site inspection and

submissionofreport.NCdecidedtowaitfortheinspectionreport@
f

q-gsff<r
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The case stands deferred to 09.08.2016.

Casc No.AR-226 M/s.Vautid― Shah Hardface Pvt.Ltd.

Mceting No.07/81 F.No.01/81/50/122/AM14/DES― lI
Dated:… 28.06.2016 RA File No.03/95/040/01029/AM13

Subject: Modification/amendment of norms in respect of advance authorization
no. 0310732920 dated 30.04 .2013.

Decision: NC observed that DIPP deficiency letter sent to firm 14.06.2016. NC decided to wait
for the reply of the company and defer the case.

The case stands deferred to 09.08.2016.

Casc No.AR-227 M/s. Viney Corporation Private Limited
Meeting No.07/81 F.No.01/81/050/00016/AM15
Dated:-28.06.2016 RA File No.05/24/040/00337/AM14
Subject: Modiflcation/amendment of norms in respect of advance authorization

no.051037801l dated 03.02.2014

Decision: NC observed that case was referred to C&PC for comments. NC decided to wait foi
their comments and defer the case.

The case stands deferred to 09.08.2016.

一

Casc No.AR-228 M/s.Voestalpine VAE VKN India Private Limited(Formerly M/s.

VAE VKN Industries Private Limited.

Meeting No. 07181 Fo No.O1/81/050/239/AM15/DES― II
Datcd:-28.06.2016 RA File No.05/24/040/00108/AM15

Sub.iect: Modification/amendment of ratified norms in respect of Advance
Authorization No. 0510388531 dated 10.06.2014.

Decision:NCobservedthatthereplyofthefir.has
decided to wait for their comments and defer the case.

The case stands deferred to 09.08.2016.

Casc No.AR-229 M/s. Jayesh Industries Limited
Mecting No.07/81 File No.01/82/050/01016/AM04/
Dated:-28.06.2016 RA File No.03/24/040/01754/AM04/
Sub.iect: Ratiflcation Of norrrls in respect

0310239140 dated 02.12.2003.
of Advance Authorization No.

Decision: NC observed that case was referred
their comments and defer the case.

The case stands deferred to 09.08.2016.

to MSME for comments. NC decided to wait for

Case No.AR-230 M/s. Manaksia Coated Metals and Indush.ies Limited
Meeung No.07/81

「
.No.01/81/050/000坐 /AM16/DES― I1/

笈
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Dated:-28.06.2016 I{A File No. 02 / 24 / 040 / 00222 / AM15/
Subject: Modification/amendment in fixed norms in respect of advance

authcrrization no. 021 0205598 datecl 24.02.2015.

Decision: NC observed that case was referred to MoS for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 09.08.2016.

Case No.AR-231 M/s. Texmaco Rail & Engineering Limited

Meeung No.07/81 F.No.01/81/050/00125/AM15/DES.I1/

Datcd:-28.06.2016 RA File No.02/24/040/00138/AM14/

Subject: Ratification of norms in respect advance au■ orization no.0210196856

dated 26.11.2013.

D".trtr", Nrc-b*^-d that case was referred to DHI for comments. NC decided to wait for

their comments and defer the case.

The case stands deferred to 09.08.2016.

N4/s. Williams Conh'ols India Private LimitedCase No AR-232

HQ pit" No.: 01/81 /050/00420/AM14/DES'II
RA File No:31 040/00186/AⅣ l141)atedi-28.06.2016

@ in fixecl norms in respect of advance

authorization no.3110061138 dated 22.11.2013
C decided to wait for

their comments and defer the case .

'l'he case stands deferred to 09.08.2016.

Date:2}.01.2016
Place:New Delhi

(tlaliit Singh)

I)cpLrtv l)ircctor Gerreral [:orcigtr'l'rade
CVi130dttyわ

Forcign Trade Developmcnt OfflCcr
i｀  ・ヽf ・=′■マ ■=｀ :・ :
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Departnlent of lndustrial Policy“ &Promotion

(TSW)

NC RIeeting dated 28/06/2016-Case No.26/7/81(R4/S Sunder lmpex Pvt Lilllited)

(Advance Authorization No.0510391636 dated 17.10.2014)

1.

Advance Authorisation may be ratified as under on repeat basis :

Words ..containing 21.93 MT of C.R. Stainless Steel Grade 410-28" may be suffixed

with the description of export item at Sl. No. l.
Words ..containing 54.38-6 MT of C.R. Stainless Steel Grade 2lO-28" may be suffixed

with the description of export item at Sl. No. 2.

3. Words ..of relevant grade & thickness" may be suffixed with the description of import

items at Sl. No. | & 2 and their quantities may be allowed as 24.123 MT &'

5g.BZ5 MT respectively as 1.10 Kgs./Kg. content inthe export items at Sl. No. I &2
respectivelY.

Norms committee maY take a view
-/ -t-. --z/' "' ffi6r, o(S.K.Jain)

DeveloPment Officer

Norms Committee II
Otpp No. 1215312016-TSW21 dated 2810612016

＼

2.

滅
9111五
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Norms Committee II
ntpp No. 1215312016-TSW/34 dated 2810612016

Department of Industrial Poticy & Promotion
(rsw)

3ti
-2A -o 5-7o16

Z-r'Tnt ,t
(S.K.Jain)

Development Officer

w

NC Meeting dated 28t06t2016 - Case No. 8/23181 ( M/s Ratnamani Metals & Tubes

Limited ) (Advance Authorization No.0810135077 dated 22.04.2015)

Advance Authorization may be ratified as under :

l. 3LPE/3LPP Coating thickness in export items at Sl. No. I &2 may be

specified as 2.5 mm.
2. Net weights of export items a Sl. No. | & 2 may be modified as

3136.1 MT & 1610.30 MT respectively.

3. Words " of relevant grade & thickness 7.10 mm to 8.40 mm" may be

suffixed with the desiription of Import item at Sl. No. 1 and its quantity

may be allowed as 3125.3 MT as 1.05 Kgs./Kg. content in the export

item at Sl. No 1 as Per SION C-1290.

4. Words ,. of relevani grade & thickness 8.70 mm & 9.50 mm" may be

suffixed with the desiription of Import item at Sl. No. 7 and its quantity

may be allowed as 1614.7 MT as 1.05 Kgs./Kg. content in the export

item at Sl. No 2 as Per SION C-1290.

5. Quantities of import item at sl. No. 2 & 8 may be allowed as

ob:0.+ Kgs. & 2738.6Kgs. respectively taking clue from sIoN c-1290.

6. Quantitiei of import item at Sl. No. 3 to 6 & 9 to 12 may be allowed as

applied for taking clue from SION C-1290'

7. Words " of relevant grade & thickness 9.50 mm" may be suffixed with

the description of Import item at Sl. No. 13 and its quantity may be

allowed as 7.733 MT as 1.05 Kgs./Kg. content in the export item at Sl.

No 3 as per SION C-593.

Norms committee maY take a view

- 31-
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`-20'ζDepartment of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2810612016 - Case No. 3718/81 (M/s L & T Hydrocarbon Engineering
Limited ) (Advance Authorization No.0310795786 dated 08.05.2015)

Reply submitted by the firm vide their letter No. LIC:LUT: I 126:TM dated 14.05.2016

has been perused which is not proper and they may be asked to submit the following
information:

l. Net weights and quantities of import items In Annexure-A do not match

with details given in Annexure-B & Annexure-C and the same may be

clarified. For example, total length of pipes ( Import Items at Sl. No. 1 &
2) in Annexure-A has been indicated as 2525 Meters as against 1634.7

meters in Annexure-B & Annexure-C.
2. Cement lining thicknesses in coated pipes (Risers).

3. Weight of Iron Ore and other indigenous inputs have not been taken in the

weight of export product in Annexure-A and the export weight may be

corrected after inclusion of weight of all inputs in export product.

4. Detailed calculations/basis for the quantities of import items at Sl. No. 5

to 10, supported by coating/lining thicknesses and coating/lining areas

i.e. coating/lining volumes and density, in the export product.

5. Detailed calculations/basis for the quantities of import items at S1. No 3,

tl & 12.
6. Size of one roll for import item at Sl. No. 11.

Norms committee may take a view

Norms Committee II
DIPP No. 1215312016-TSW/35 dated 2810612016

2z<{t.6t'(
(S.K.Jain)

Development Officer
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Department of Heavy tndustries

Udyog Bhavan

Ref: AA No 910062433 Toshiba Transmission Hyderabad.

The applicant has pointed out
column 3 below:

an anomaly in the existing SION as in

為4

To maintain consistency, it is recommend.o to int"r.n.r,g" the norms as per
column no 4 above, Accordingly, The quantities of inputs mav Oe allowed As npr淵:淵ガ墓補』W留lご紹群拶璽型堕空山山理

Following minor.h.n 
;

fo orr",
Press board in place of pre_compressed press board.
Aluminium wire rod/foil in place of Aluminium strips /bars.

This issues with the approval of JS(RKS)

W
' (K.K.Tiwari)

lndustrial Adviser
Dy DGF丁 (DES‐ ll)

丁SVVB3/195/2015丁 SIA/B

Ｆ

　

Ｏ

“ "

S10N

As

published

Rating of 3ph
Aluminium wound
Transformer

lnput Aluminium

Rods(p

Kgs/KVA

Recommendati
on to remove
the anomaly

C-325 Upto looKVA 1.12 1.12
C-324 100 to 400KVA 0.66 0.88
C-335 400t01600KVA 0.88 0.66

_4′ ″



フ塞長死琵ぉ |`DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC ⅣIeeting dated 28/06/2016-Case No.18/17/81(M/s Jindal SAW Limited)(Advance
AuthoFiZation No。 0510395537 dated 04。 09.2015)

Fillll rnay bc askcd to subrnit the follo、 ving information:

Information in respect of Sl. No. 4, 5 & 1l of Standard Deficiency
Format, Export product wise.
Total coating/lining areas in export items supported by length and

diameters of export items.
Thickness of 3LPP coating, Internal Epoxy & CWC lining & HSS coating

in export items
Detailed calculations/basis for the quantities of import items at Sl. No. 2, 4

to 9, supported by coating/lining thicknesses and coating/lining areas in
the export products and wastages claimed at each stage of manufacture.
Detailed calculations/basis for the quantities of import items at Sl. No 10

to ll.

Norms committee may take a view

2.

3.

4.

5.

/多 ´ ■ォ1_d′
`

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/53/2016-TSW/46 datcd 28/06/2016
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Sublect Ro:F!xati● n ofnom3:nr●●pe∝ ofAA No 221∞ 15342 dated o2 11.2015o, Date: 06702/1605:46 PM
Mr3 JST STESALIT TRANSFORMERS Pri LTD,Chand:gan          Fromi Chandoarh DCFT●

handbarh‐

“

n@nt in>Tol Ⅵnod Kumar Kashyapくnc2 d゛@nt h>

SiL

authon釧∬ 鴫Jら,掲81:盤ダ:」L:り 1跳|=総 退 縄:‖ 11:ti:1計∴贔
Product.Hence copy of app‖ cation was not fOn″ arded to H.Q.

Regards
」al Pai

Asstt.DGFT
RA-Chandigarh

On 05l3'l /'16 l'l :00 AM, Vlnod Kuma, Kashyap <nc2.dgi@nic.in> wrota:

b~2
29-。 6‐ 2●イ

stated that Advance
as per CN4 of engg.

Theよ DGFT
Chandbarh

sr,

wth trf6'!nc€ lo lho llnlod ma'' r l! lifo'm'd th.|t tho apdlcstlon ot tho company l! s l awaltod lnlpito ol ,op6srod |!inl.d€.!. ll t! ooca agdnr6qu0at.d to rond two sat ot applicaUon wlth davanl doownoita at th€ oadialt.

W“h waln regaには,

04nod Kumar Ka8hソOp)
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Department of Industrial Policy & Promotion
(rs\Y)

NC Meeting dated 28t0612016 - Case No. 3417/81 (M/s Siechem Technologies Pvt. Limited)

(Advance Authorization No. 0410161266 dated 03.1f.2015)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5261.7 Kgs
taking clue from Engineering Table 5.

Norms committee may take a view
- *-+- 

- 
-

(S. K. Jain) r-'

Development Officer

Norms Committee II
DIPP No. 1215312016-TSW/53 dated 2810612016
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Department Of lndustrial Policy&Promotion

(TSW)

NC Meeting dated,2810612016 - Case No.6/7/8I (M/s Tempel Precision Metal Products
India Pvt. Limited) (Advance Authorization No. 0410161578 dated 03.02.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3,4,5, ll & 1lA of Standard
Deficiency Format in respect of export items at Sl. No. 33 to 36.

Norms committee may take a view

213~のξ‐ l`

t_
´
■,/61し

(S.K.Jain)
Developmcnt Offlcer

Norms Committee II
DIPP No. l2153/2016-TSWt62 dated 28/06/2016
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Departョnent of lndustrial Policy`髭 Promotion

(TSW)
23-6C-2● lC

NC Meeting dated 28t06t2016 - Case No.2317/81 (l\[s National Wire Impex ) (Advance

Authorization No. 03 10802847 dated 25.02.2016)

Taking clue from SION C-504, Advance Authorization may be ratified as under:

l. Description of import item may be modified as "HR Alloy Steel Wire Rod of
relevant grade (size 5.5. mm to 8.00mm) and its quantity may be allowed as

154500 Kgs. as 1.03 Kgs./Kg. content in the export product.

Norms committee may take a view

-/ t-P-'
L9( '61 

'O(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12153/2016-TSW73 dated 2810612016
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DepartIIlent of lndustrial Policy“ L Promotion

(TSW)
蘇夢姜巧Ь

j`

NC Meeting dated 28t0612016 - Case No.3717/81 (1Ws Supra Quality Exports (India) Pvt.

Ltd.) (Advance Authorization No. 0310803265 dated 14.03.2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at Sl. No. 1 may be allowed as 187.07 Kgs. on net

to net content basis in export product at Sl. No. l, taking clue form SION

c-228.
2. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.

1590.078 Kgs. on net to net content basis in export product at Sl. No. 1.

3. Quantity of import item at Sl. No. 3 may be allowed as applied for i.e.

221.75 Kgs. on net to net content basis in export product at Sl. No. 2,

taking clue form SION C-228.
4. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e.

1667.56 Kgs. on net to net content basis in export product at Sl. No. 2.

Norms committee may take a view

-/ --P-

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1215312016-TSW/78 dated 2810612016
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Departllllent of lndustrial Policy“ &Promotion

(TSW)
28-a€-261<

NC Meeting dated 2810612016- Case No. 1417/81 (l0s. ITP Etectronics Private Limited)
(Advance Authorization No. 0510398058 dated 29.03.2016)

Advance Authorization may be ratified as under basis on repeat basis:

1. Net weight of export product may be specified as 9150.7 Kgs.
2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.

8332.5 Kgs. as l.0l Kgs./Kg. content in export item.
3. Quantity of import item at Sl .No. 2 may be allowed as 1.015 Kgs./Kg. content in

export item as claimed by the firm.

Norms Committee may take a view.
-r- -4--ffi'""

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1215312016-TSW/81 dated 2810612016

_48-
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NC Meeting dated 28/06/2016- Case No. 16/7/81 (M/s, JLC Electromet Private Limited)
(Advance Authorization No. 1310048186 dated 29.03.2016)

Taking clue from SION C- 1581, Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i.e. 49054 Kgs. as

1.03 Kgs./Kg. content in the export item.

Norms committee may take a view

Department of lndustrial Policy&Promotion

(TS｀V)

82
26-6`‐ 26'`

蕉五j訴″
`Development Offlcer

Nor■ls Committec II

DIPP No 12/53/2016‐ TSヽV/82 dated 28/06/2016

-49´



Department of Industrial Policy & Promotion
(TSw)

NC Meeting ilated 2810612016 - Case No. l7l7/81(lWs KEI Industries Limited)
Authorization No. 0510398068 dated 30.03.2016)

Firm may be asked to submit the following information:

3ろ

,U'o6'-2o16

(Advance

1. Net weight of each Cable
2. Mateial balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

Norms Committee II
DIPP No 12/53/2016-TSW/83 dated 28/06/2016

/一 缶 ・9(`
(S. K. Jain)

Development Officer
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Department of Industrial Policy & Promotion

(rsw)
)a-u6-)d4

NC Meeting dated 28106/2016 - Case No. 8/7/81 (M/s Anvil Cables Pvt. Limited) (Advance
Authorization No. 0210206596 dated 06.04.20 f 6)

Firm may be asked to submit the following information:

l. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import items, if any.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

-j==-- 1-?l"Clr r(S.K.Jain) \)

Development Officer

Norms Committee II
DIPP No. 1215312016-TSW/85 dated 2810612016
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2B-oe-261e
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2810612016 - Case No. 38/7/81 (M/s Swiftmet Wire & Resin Private
Limited ) (Advance Authorization No.0510398234 dated 19.04.2016)

Taking clue from SION C-1, Advance Authorization may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5050 Kgs.

as l.0l Kgs./I(g. content in the export product.

Norms committee may take a view

.a+
, 2 

-

Z?- L?tu(,1,-
(S. K.Jain) ' 's

Development Officer
Norms Committee Ⅱ
E)IPP No.12/53/2016¨ TSW/87 datcd 28/06/2016
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Norms Committee H
DIPP No 12/53/2016-TSW/88 datcd 28/06/2016

Department of lndustrial Policy&Promotion

(TS｀V)

88
2E- c,€'2orc

NC Meeting dated 2810612016 - Case No. 39/7/81 (M/s Swiftmet Wire & Resin Private
Limited ) (Advance Authorization No.0510398235 dated 19.04.2016)

Taking clue from SION C-1, Advance Authorization may be ratified as under:

l. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.

30300 Kgs. as 1.01 Kgs./Kg. content in the export product.

Norms committee may take a view

高篇iq (6(S.

Development Officer

リ
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Department of lndustrial Policy`&Promotion

(TSW)

ら,
′ 3-0`■201`

NC Meeting dated 28ノ 06/2016‐ Case No.40/7/81(M/s SWiftmet Wire&Resin Private
Lilnited)(Advance Authorization No.0510398236 dated 19.04.2016)

Taking clue from SION C-1, Advance Authorization may be ratified as under:

2. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e.
30300 Kgs. as 1.01 Kgs./l(g. content in the export product.

Norms committee may take a view

4五需 lrc
Development Offlcer

Norms Committec II
DIPP No 12/53/2016-TSW/89 dated 28/06/2016
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2a-ee-Zot4Departlllent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 2810612016- Case No.4717l8l (M/s Bonlon Steels Pvt. Ltd.) (Advance

Authorization No. 0510398286 dated 25.04.2016)

Advance Authorisation may be ratified as under:

I Quantities of import items at Sl. No. 1 to 8 may be allowed as applied for, as

per Engineering Table No. 5.

2 Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for
taking clue from Engineering Table No. 5.

Quantities of import items at S1. No. l3 to 20 may be allowed as applied for, as

per Engineering Table No. 5.

Quantity of import item at S1. No. 2l may be allowed as 2773.68 Kgs. as per
Engineering Table 5.

5 Quantities of import items at Sl. No. 22 to 26 may be allowed as applied for,
as per Engineering Table No. 5.

Norms committee may take a view.

Norms Committee II
DIPP No.12/53/2016-TSW/92 dated 28/06/2016
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Department of lndustrial Policy&PromOtion

(TSW)

NC Meeting dated 28/06/2016 - Case No.4217l8l (M/s Tempel Precision Metal Products
India Pvt. Limited) (Advance Authorization No.0410161881 dated 09.05.2016)

Firm may be asked to submit the following details:

2. Information in respect of Sl. No. 3,4,5, 11 & 11A of Standard
Deficiency Format in respect of export items at S1. No. 35 to 38.

Norms committee may take a view

(S.K.Jain)
Development Offlcer

Norms Committee I
DIPP No 12/53/2016-TSW/99 datcd 28/06/2016
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DepartIIlent of lndustrial Policy“ L Promotion

(TSW)
213″δC-261`

NC Meeting dated 2810612016 - Case No. 6217181 (M/s A-1 Fence Products Company Pvt.
Limited) (Advance Authorization No. 0310804464 dated 09.05.2016)

Advance Authorisation may be ratified as under on repeat basis as per firm's Advance
Authorization No. 0310759039 dated 25.11.2013 ratified in Norms Committee Meeting dated
30/t212014

l. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No.l & 2.
2. Quantity of import item at Sl. No. 1 may be allowed as 1.252 Kgs./Kg. content in the

export item after taking 1/3'd recovery from scrap as claimed by the irm.
3. Quantity of import item at Sl. No. 2 may be allowed as 1.01 Kgs./Kg. content in the export

item as claimed by the firm.

Norms committee may take a view

./ 1*-'

<r;fficLrg
Development Officer

Norms Committee II
DIPP No. 1215312016-TSW/I00 dated 2gt06t\0t6
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Norms Committee Ⅱ
DIPP No.12/53/2016-TSW/104 dated 28/06/2016

Departlment of lndustrial Policyィ &Promotion

(TSW)

ψ

NC Meeting dated 2810612016 - Case No. 30/7/81 (M/s Raajratna Electrodes Pvt. Ltd. )
(Advance Authorization No. 08f 0137907 dated 13.05.2016)

Advance Authorization may be ratified as under:

l. Description of import item may be modified as "Hot Rolled Alloyed Steel Wire
Rods of relevant grade" and its quantity may be allowed as 1.02 Kgs./Kg. content
in the export product.

Norms committee may take a view

1。癖
CIrc

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2810612016- Case No. 58/7/81 (M/s Polycab Wires Pvt.
(Advance Authorization No. 0310804888 dated 20.05.2016)

108
テ 。← 261`

Limited)

Firm may be asked to submit the following information:

l. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

(五ittk
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/53/2016-TSW/108 dated 28/06/2016
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Departllllent of lndustrial Policyど &Promotion

(TSW)

101

28-6C-26ヒ

NC Meeting dated 2810612016- Case No. 59/7/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0804887 dated 20.05.2016)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms, conductor size
wise.

2- Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

亀 評句
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/53/2016-TSW/109 dated 28/06/2016
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N● 0"o308162 dd 16● 1 11 0f ws AS■ に EttncJ&swnchgear脳 は 06/09/1604:12 PM
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with reference to subject Ao the foIowing amendment is recommendedi

' sno 3 to 6 may be allowed on net lo net basis with NIL wastage and accountability clause INSTEAD oF sno 3 to 5may be allowed on net to net basis with NIL wastage and accountiability clause.

Rest all the conditions remain the same
The amendment is because ofa typo erroratthe undersigned,s end.
Regards

K.S.Sodhi
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2810612016- Case No. 15/7/81 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510397408 dated 22.01.2016)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency Format,
Export product wise.

2. Detailed calculations/basis for the quantities of import items at Sl. No. 1 &
7, supported by the calculations of their net weights in the export items at
Sl. No. I &2.

3. Justification for the import of all grades & thickness of steel coil/plates
(import items at Sl. No. I &.7) when the wall thickness and grade of
casing pipes (export items at Sl. No. I & 2) is known.

Norms committee may take a view
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`(S.Ko Jain)

Norms Colmmittee II
DIPP No.12/53/2016-TSW/61 dated 28/06/2016

Development Officer
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